
i 

- -. 	---- 	-- 

CiNT  RA
(  

BENCH GUWAMAPP  
GWATI! 

• 	
-- (DESTRUTION OF RECORD RULES,199O) 

INDEX  
o.A-/T.A NoZ 

- 	-. 	 - 

S 	 - 	
- 	No 

to 
1 Order Sheet •   

JudgthefltI Order 	 ............. 

Judgment & Order dtd..................Received from B.C/Supreme Court 

.............. Pg..t.....................  
'. O.A........  

• 	.I/IVl.I' ....... 1 	....................  

.P..................... ........••••• 6. F.A/C 	
• •••..,........Pg............ .............tO.... ......... 

.... i...... ............ 

Rejoinder......................................... ..... i'g..l ............. .. ...... to..'...........•.. - 

9 Reply. ......................... Pg.........  

10 Any other Papers
Pg......................... to.................  

11. Memo of 	 ........ .•....................... 

12 Additional Affidavit 

13 Written Arguments 	 • 

14 Amendenlent Reply by RespoidefltS 	• 	• 

15. Aniendnieflt Reply filed by the Applicant ........ ......... ...................... ........ 

• 	16. (oi.initer Reply. ........................................... ..•. ......... ........................... .... 

I 

T) 
-I 

SEcTIO:N OFFICER JudL) 



V 

* 	
FORM NO. . 

• 	 ( S2E RULE 4 ) 

NTBAL AUMINSTPVATIVE TRØJNAL 
GJV1HATI BENC-i. 

_QJDER SHEET 

bi.igihal-Application NO.__________ 

Ml. 	jtj& NO. 

Cotempt Petition No,_ 

Review Application No.  

Applicant(S):- 

	

- 	 - 

Respoñdant(S) 	\J 	0 1 --- - 	..- ._ . - 	•- 
Mvoc3te for th le Applicant(S)- 

• 	

: 

Advocate for the ospohdant(S):g cc-c....  
• 	 .t 

-.-----'----"-- 	- -.--.-- -.- 	- _________.-_-_ 	-'--- 	- -._-.--._---.-.• 
• 	- Notes of the Registry 	 Order of the Tribunal 

7e9, 2005 1 Present: Honble Mr. Justice G. 

Tri 	
Sivarajan, Vice-Chairñian. 

is 	 I 
dpc U-V: 	 f 	 Heard Mr. V.G-. Malagi,. the 

applicant iflpersOfl. Mr. A.K.  Chaudh- 

	

I 	 uri, learned...Addl. C.G.S.Ce for the 

• 	 isaapreliminary f respondents  

D) Reistir 	 I objection to the effect that this 
1application is not maintainable for 

r 	. 	the reasons that the applicant is an 
• 	 1 ................. 	 . employee of Prasar Bharati. The. 

	

j\K:LJ%A 4p 	 applicant states that he was appoint 

	

•• • 	 fed 	 RKxditaa  

• All India Radio has not become a part 

/ of the Prasar Bharatl till date. In 

.1 

 
the circtances, the. respondent 

• 	 . 	will file written statement on the 

- -. 	
question of juriadiction. 

Post on •2.l1€2005. 

I 

Vice-Chairman 

mb 

Ct- 
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O.A.230/2005 	 S  

... ......... . 	. .............c...... 	
.... 	. 

1l 
.
Ii. 2 0 05 	The party in person is not 

present. Mr.A.K.Chaudhüri, .earned 

Add.C.G.S.C. for the. respondents. 

	

c2D ((I! 	 seeks for further time to flue 

written statement, Post. on 2212,05 

Office will inform the pary in. per-

son about the next pósting , 

07 b 5 

	

.• 	 . 	 . ,. 	 . Vie.,Cha±rman 'Dl ~ge-cfi OA^ 

bb 

f7 	 22l2.2oe5 	The applicant appears in pers.n p e;y
F!ewever, he j 	 today. Mr. 

S. 	 . 

J 6 o $ 	 A.K, Chucthiri," r&irned Addi. C.G 

S.C. for the respndents sumits that 

they are required further tize for 
- O 	 filing written statnent. Pest on 

	

- 	 27.1.20$6. Inform the pstirig of the 

	

.: 	 case to the parties urg€ritly. 

• - 	 • 5. • 	 • 
-• 	 .•.,. 	 S 	

. 	 S 	Vice-.Chairman 

nib 

	

- 	-- 	 : 	 - 

274.2006 	When the matter came u for 

/44A.L•' 
1€ - .) 	Uii-  '2= 	 armission Mr, .A.K.CIaudhuri, ieariied 

	

O 	Add1.C.GS.C. for the re5ponelts has 
-. 	 .-. • 

) 
• 
.5. 	 .-- S 	 submitd that writteh táement has 

	

() 	
been filed • peti toner was present in 

peraGn. He Wanted to i1e rejoinder. 
Let it be doñé. post n .  14.2.2006. 

vice-Chairman - 	 S 	

S 

- bb- - 

- 0 	 .t2..'-f/2/-o5- 	. 

&41ko 	pi/7 

S 	

• 	 -. 

S 	 - 
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Mes of the RE gistryDate 
	 of the Irioufla 

- 	
ReJ.iflder has been filed by the 

applicant. Pest on 

ViceChair1flafl 

Inb  

ji
s eadYforbea1.  

l72. S5s , 	Heard the applicant in pera.fl and 

Mr.A.K.Chudbury. learned Addl4:C.G.8.C. 

for the resp.ndentL Mr.A.K.Ch.ud*iry, 

learned c.insel for the reap.ndents 

sum.its that pleadLngs are 	peted 

?.et the rnattà, for 

Vice-eChairman 

8 .3 • 2006 	Due to personal inconvenience Mr3A.. 

KaChaudhurj 0  learned Addl.C.G.s.c. is not 

present. The case is adjourned for two 

iWeekaef 

Vice-.Chairman(j) 	Vi5-.Chairman(A)' 
bb\ 	 / 

4.5 .2006 	post tM matter on S .5 .006. 

vice-chairman 

54.06 	Heard the applicant in parson. Also 

heard Mr M.Udhmed, learned Addl.C.Q.S.0 

for the respondents. Hearing onc luded. 

Judent/order reserved. 

Vjc ehai rman 

pg 

ci 
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0. 0. 7006 	Judgment pronotuicd in open 
Court, kept in separdte sheets. The 
appliøation is allowed in terms of 
the order. No order ikS to costs. 

Vice-Cha iuna 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

230 of 2005 
O.A. No. ...................................... ....................  

DATh OF DECISION ..t 6 .. ... 

V.G.Malagi 

.......................................................Applicant/s 

• 	The applicant appears in person. 
....................................................................................Advocateforthe 

applicant/s. 

- Versus- 

Union of India & Ors. 
........................................................Respondentls 

Mr A.K. Chaudhuri, Addi. C.G.S.C. 
and Mr M.U. Ahmed, AddL C.G.S.C. 

........................................................Advocateforthe 
respondents 

CORAM 

THE HON'BLE SHRI K.V. SACHIDANANDAN, VICE CHAIRMAN. 
THE HON'BLE 

Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 

Whether to be forwarded for including in the Digest 
Being complied atJodhpur Bench? 

Whether their Lordships wish to see the fair copy 
of the Judgment ? 

47o 

Yyio 

Y/s/No 

YplI(io' 

-Cli irman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.230 of 2005 

Date of Order: This the 	day of June 2006 

The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman. 

V.G. Malagi 
Asst. Director (Engineering) 
0/0 The Chief Engineer (NEZ) 
AIR& TV, Dr. P. Kakati's Building 
Near Ganeshguri Flyover 
Dispur, Guwahati - 781006. 

Applicant 

The applicant appears in person. 

- Versus- 

Union of India represented by 
The Director General, 
All India Radio, Akashvani Bhavan, 
Sansad Marg, New Delhi - 110 001. 

The .Chief Engineer (NEZ) 
AIR & TV, Dr. P. Kakati's Building 
Near Ganeshguri flyover, 
Dispur, Guwahati - 781006. 

By Advocates Mr A.K. Chaudhuri, Addi. C.G.S.C. 
and Mr M.U. Ahmed, AddI. C.G.S.C. 

.. Respondents. 
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ORDER 

K.V. SACHIDANAIDAN (V.C.) 

The applicant who is working as Assistant Director 

(Engineering), AIR & TV in Dispur, Guwahati averred in the O.A. that 

he expressed his willingness to serve in the North East difficult 

station. The Directorate requested the applicant to furnish an 

undertaking to forego the transfer incidentals TA/DA. The applicant 

did not furnish any undertaking for the same. He made representation 

for the transfer with TNDA only and it was forwarded by the AIR, 

Vishakhapatnam. But the transfer order was issued by the Directorate 

(without TNDA). He was relieved by the station authorities as per oral 

instruction followed by written instruction and according to the 

applicant he was forced to go to 'C' category station on transfer from 

a place 3000 km away from the applicant's home town at own cost 

and suffer financially and mentally. The applicant had shown his 

willingness to work in the North East difficult station (Annexure-6) to 

get rid of the Superintending Engineering who was always creating 

problems. The applicant also averred that as per the transfer policy of 

AIR Manual (Annexure-8), if an official offers himself for a post at 'C' 

category station a suitable note will be made of the offer and transfer 

guidelines will be strictly followed. The Directorate General asking 

the applicant to furnish an undertaking to forgo TA/DA without 

mentioning the reason is not in tune with the rules and the approach 

was very negative and destructive. The applicant in his representation 

made it clear that he had requested for TA/DA for transfer to 

Guwahati in the North East. The order of transfer without TNDA, 
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according to the applicant, was issued without due application of mind 

and with a negative attitude. The applicant was relieved with 

telephonic instruction on 26.08.2003. This was confirmed by written 

instruction of the Directorate vide order dated 24.09.2003 (Annexure-

3). Numerous representations of the applicant regarding grant of 

TALVDA remained answered. Therefore, the applicant approached the 

Central Administrative Tribunal, Guwahati Bench by filing O.A.No.30 

of 2005 and this Tribunal by order dated 09.02.2005 directed the 

respondents to dispose of the representation of the applicant by a 

speaking order, which was rejected. Aggrieved by the inaction of the 

respondents the applicant has filed the present O.A. seeking the 

following relief: 

"Transfer TA/DA along with the interest at govt. rate." 

2. 	The respondents have flied a detailed written statement 

contending that the applicant was transferred from Guwahati to AIR, 

Mysore on promotion on 27.04.1999 (Annexure-1). The applicant drew 

all benefits admissible under transfer policy such as TA/DA and 

joining Time etc. as he was entitled for the same on completion of the 

prescribed tenure at Guwahati. The applicant assumed charge as ASE 

at AIR, Mysore on 02.06.1999 (Annexure-2). The applicant requested 

for transfer to Visakhapatnam when he had not completed his tenure 

in AIR, Mysore, i.e. of 4 years. Despite this the applicant was 

transferred to AIR, Visakhapatnam on 28.03.2002 (Annexure-4). As 

the applicant was transferred to AIR, Visakhapatnam on his own 

request and before completion of the tenure at AIR, Mysore, the 

applicant was not entitled to any TNDA or Joining Time. Thereafter by 

application dated 20.03.2003 (An nexu re-6) the applicant willfully 

L 
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asked for a transfer to the North East and was transferred to 

Guwahati on 06.08.2003.The minimum prescribed period at 

Visakhapatnam is 4 years, but the applicant served at Visakhapatnam 

only for 9 " months. According to the provisions contained in the 

transfer policy the applicant is not entitled to any TA/DA or Joining 

Time etc. because of non-completion of the tenure period at MR, 

Visakhapatnam and the fact that the applicant's transfer was on his 

own request (Annexure-7). In the transfer policy there is no provision 

to count together the stay period at two or more stations as claimed 

by the applicant in his representation. In the request application the 

applicant had clearly expressed that the applicant wanted to avail 

North East quota for his daughter's higher education. Thus the 

transfer was for the applicant's personal interest and not for public 

interest. The applicant's representation was duly replied vide order 

dated 30.05.2005 (Annexure-8). Vide order dated 24.09.2003 

(Annexure-9) also the applicant was informed that his request for 

grant of TA/DA cannot be considered since the applicant was 

transferred before completion of the tenure period and on the 

applicant's own request. As per the directions of this Tribunal the 

respondents have passed a reasoned and speaking order and rejected 

the claim of the applicant in accordance with law. As per rules there is 

no provision of any sort of underthkini on this issue. However, the 

department does so to avoid litigation. The order of transfer to 

Guwahati has clearly mentioned that the applicant will not be entitled 

to any TA/DA or Joining Time etc. (Annexure-lO). There is no 

distinction between North East post and other places of transfer. The 

applicant is not entitled to any TNDA or Joining Time. It is further 

to  
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stated that this court cannot interfere in the matter of transfer which 

has been considered by the Government authority. 

Heard Mr V.G. Malagi, the applicant who appeared in 

person and Mr M.U. Ahmed, learned Add!. C.G.S.C. for the 

respondents. They have taken my attention to the pleadings, evidence 

and materials placed on record. The applicant argued that transfer 

policy as far as North Eastern Region is concerned, it is governed by 

different rules wherein TA/DA cannot be denied to an employee. The 

learned counsel for the respondents, on the other hand, persuasively 

argued that the transfer was affected to Guwahati (North East) on the 

applicant's own request before completion of the tenUre period and no 

rules prescribed for grant of TA/DA to such an employee especially 

when the transfer was affected for the interest of the employee and 

not in public interest. 

I have given my due consideration to. the pleadings, 

evidence, and materials placed on record. It is an admitted fact that 

the applicant was working in Guwahati earlier and was transferred to 

Mysore in the year 1999 withOut the benefits admissible under 

transfer policy including TA/DA. While in Mysore the applicant 

requested for transfer to AIR, Visakhapatnarn before completion of 

the tenure period of 4 years and was transferred to AIR, 

Visakhapatnam on 28.03.2002. Therefore, the' applicant was not 

entitled for any TA/DA and Joining Time. Thereafter the applicant 

asked for a transfer to the North ,  East vide his application dated 

20.03.2003 and the applicant was transferred to Guwahati on 

06.08.2003 before càmpletion of the prescribed tenure period of 4 

L~,__ 

) 
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years after the applicant had completed only 9112 months at 

Visakhapatnam. In the transfer order it was made clear that he would 

not be entitled for any TA/DA and Joining Time. The claim of the 

applicant is for TA/DA onoy and the point to be decided by this 

Tribunal is whether the applicant would be entitled for TA/DA on 

transfer to Guwahati. The respondents have taken a pleading that the 

}Ion'ble Supreme Court in Shantikumari Vs. Regional Deputy Director 

of Health Services, Patna Division, AIR 1981, SC 1577, declared that 

"it is not open for this court to interfere in the matter of transfer and 

that any grievance of a Civil Servant in the matter of transfer has to 

be considered by the Government Authority." I have no quarrel with 

the legal proposition canvassed by the respondents in their pleadings. 

But grant of TA/DA on transfer of an employeeto a difficult place 

which squarely comes under the service rules and that point is to be 

adjudicated. Therefore, the above decision is not squarely applicable 

to the given facts and circumstances of present case. Annexure-1 is 

the proposed acceptance of transfer request of the applicant by the 

Directorate, which is reproduced for better elucidation: 

"Subject: Request of Shri V. G. Malagi, Assistant Station 
Engineer for transfer to O/o CE (NEZ), 
Guwahati. 

The Supdt. Engineer, AIR, Visakhapatnam, may 
please refer to his letter No.VIS-21 (VCM)/2003-5/8811 
dated 31 .3.2003 on the above subject. 

2. 	Before the request of ,  Shri Malagi is considered 
further, he may be asked to give an undertaking that he 
will not claim TA/IDA/Joining Time in the event of his 
transfer to O/o CE (NEZ). Guwahati. 

Sd/- 
(Ram Bilas) 

Deputy Director of Administration 
for Director General" 

L 
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5. 	The contention of the respondents is that the applicant 

was requested to give an undertaking that he will not claim TA/DA 

and Joining Time in the event of transfer to Guwahati. In the reply 

statement the respondents have submitted that "as per rules there is 

no ørovision of any sort of undertakinci on this issuehoweveii. the 

department does so to avoid any litigation." Also, nowhere in the rules 

it is stated that unless an officer under transfer gives an undertaking 

to forego TA/DA and if the transfer is at his own request without 

completing the prescribed tenure, he is entitled to TA/DA." In other 

words it is very clear that such an undertaking was sought from the 

applicant in order to safeguard the respondents from litigation against 

any prescribed provision. In Annexure-1 it is also not mentioned as to 

why the applicant is not entitled to any TNDA and Joining Time in the 

event of his transfer to Guwahati. Therefore, it appears that this 

undertaking was sought from the applicant as a precalculative design 

to deprive the applicant of the right which probably the applicant may 

have. This was also followed in the transfer order dated dated 

06.08.2003, i.e. Annexure-2 in the O.A. wherein it is stated that "He 

will not be entitled to TA/DA/Joining time etc." The materials on 

record also reveal that the applicant has not given any such 

undertaking. On the other hand the applicant made it clear through 

his representation, that the applicant cannot give any undertaking, 

but the applicant is entitled for TA/DA. Therefore, the issue has to be 

analysed on its merit, notwithstanding the fact that in the transfer 

order there is a statenent that the applicant will not be entitled to 

TA/DA/Joining Time etc. The applicant's representation dated 

26.08.2003 was rejected on 24.09.2003 and directed the applicant to 

join at Guwahati forthwith. In Annexure-5 letter dated 20.07.2005, the 
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Directorate has stated in para 3 that "The transfer of Shri Malaai from 

AIR Vispkhanatnam to O/o CE (NEZ). AIR& TV. Guwahati was 

affected on his own reauest and the Denti had fulfilled his choice. as 

reauested by him, by transferring him to the ZonaLOffice. Guwahati. 

In the transfer nolicy, there is no orovision to count toaether the stay 

period at two or more stations as claimed by Shri Malagi in his 

representation." 

6. 	The applicant had earlier approached this Tribunal in 

O.A.No.30 of 2005 and vidé order dated 09.012005 this court has 

made the following directions 

"No Rule or law has been pointed out or brought to 
my notice under which the applicant is entitled to 
TAJDA/Joining time, particularly, particularly when he 
offered his willingness to be posted to NE prior to the 
transfer order dated 06.08.2003. However, as the 
applicant's representations, followed by reminders, 
remain pending with the concerned authority, I am of the 
view that the ends of justice would be served if a direction 

• is issued to respondent to pass reasoned, detailed and 
speaking order keeping in view the Rule position as well 
as law on the said subject regarding entitlement or 
otherwise of the TA/DNJoining  time. This ex notice under 
which the applicant is entitled to TNDA/Joining time, 
particularly, particularly when he offered his willingness 
to be posted to NE prior to the transfer order dated 
06.08.2003. However, as the applicant's representations, 
followed by reminders, remain pending with the 
concerned authority, I am of the view that the ends of 
justice would be served if a direction is issued to 

• respondent to pass reasoned, detailed and speaking order 
keeping in view the Rule position as well as law on the 
said subject regarding entitlement or otherwise of the 
TA/DA/Joining time. This exercise shall be completed 
within a period of three months from the date of receipt of 
the order." 

The court has recorded the contention that, "though he had accepted 

his transfer from Visakhapatnam to Guwahati but he cannot be 

allowed to suffer in terms of non-grant of TA/DA." Now the question 
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for consideration is whether the applicant is entitled to get TA/DA as 

per rules 

	

7. 	It is brought to my notice the transfer policy In Appendix 

XH of the AIR Manual and the General proposition of such policy has 

been described as follows: 

"Transfer policy and the instructions issued by the 
Department of Personnel and Training in the matter of 
transfers are in the nature of guidelines, and are not 
mandatory. These guidelines have been prescribed for the 
career develonment of the officers governed by the 
transfer policy and in the interest of work." 

It will be profitable to quote clauses 6, 7, 8 and 9 of the Transfer 

Policy: 

"Tenure at stations in the North East 

A substantial number of AIR stations/offices are located 
in the North-eastern region. For Central.............. 

Posting of wife and husband together 

Government have issued instructions that an effort 
should be made to post wife and husband together at one 
station/office, subject to administrative constraints and 
public interest. These instructions are given in Annexure 
III. 

TA-DA, Joining time to transferees: 

Normally officers are transferred only after completion 
of their tenure and are entitled to TA/DA/joining time as 
admissible under rules. However, in public interest it 
sometimes becomes necessary to transfer officers before 
the completion of their tenure. Such officers are also 
entitled to TNDNjoining time as admissible under rules. 

In exceptional cases, requests for transfer before the 
completion of tenure on compassionate grounds are 
considered on merits. In such cases, no TA/DA, joining 
time is admissible." 

	

8. 	The applicant has pleaded that for transfer to the North 

Eastern Region no one is interested to come and many posts are lying 

'S 

I,,"- 
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vacant. He also communicated the same on 7.7.2003 to the Director 

General, which is reproduced below: 

"To 

The Director General 
Kind Atten Sri Rambllas, DDA(E) 
Al India Radio, AkashvanI Bhavan, 
Sansad Marg, New Delhi-1 10001 

(Through Proper Channel) 

Sub: Request for transfer to Zonal Office North East 
(Guwahati NE) and TADA- reg. 

Ref: No.2/1/2003-S III dt 2 5.06.2003 

Sir, 

In continuation to the above cited reference, it may 
please be recalled that, I came transfer from AIR Mysore 
to AIR Visakhapatnam in October 2002 without TA, DA 
and transfer TA & DA drawn in May 99 (while on transfer 
from DDK Guwahati to Mysore). I have completed 4 years 
after drawing the transfer grant. I am reQuesting transfer 
to Guwahati, not only on self interest but also on public 
interest (because I am makinu transfer to NE where no 
one is interested to ao and also many nosts are vacant). If 
I have to go without TA&DA to Guwahati, that is more 
than 2000 km, I shall have to incur a heavy financial loss. 
The directorate may please be kind enough to consider 
sympathetically transfer with TA & DA as I have 
completed the period of 4 years after drawing transfer 
incidentals and I am requesting to NE. 

The case may please be considered favourably. 

Yours faithfully 

Sd!- 
(V.G. MALAGI)" 

9. 	In support of his claim the applicant has produced 

Annexure-li dated 09.07.2003 wherein the Drawing and Disbursing 

Office has recommended the Director General alongwith the 

representation of the applicant stating that the applicant has 
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requestedto allow TA/DA for transfer to the North East (Guwahati) as 

the applicant had comDleted 4 years from the last date he has drawn 

the transfer grant. The applicant had worked in Guwahati for 2112 

years upto 1999 and transferred to MR Mysore on 27.04.1999. From 

AIR Mysore the applicant was transferred to AIR Visakhapatnam 

without TA/DA on the plea that the applicant did not complete the 

four years tenure at AIR Mysore. But the applicant was transferred 

from AIR Visakhapatnam to Guwahati without TNDA since that 

transfer was after 4112  years after drawing the transfer incidentals and 

the Directorate of AIR Guwahati has strongly recommended to the 

Director General for grant of TA/DA etc. to the applicant. The letter of 

the Directorate of AIR Guwahati is reproduced below: 

"The Director General, 
[By Name: Sri Ram Bilas, DDA(E)] 
All India Radio, 
Akashvani Bhavan, 
Parliament Street, 
New Delhi-l10001. 

Sub : Request for grant of TA/DA etc on transfer 
from AIR, Visakhapatnam to Sri G. Malagi, 
Asstt. Director (Engg.). 

Sir, 

A representation dated 2 1/04/2004 submitted by Sri 
V.G. Malagi, ADE of this office for grant of TA/DA & 
Joining time on transfer from AIR, Visakhapatnam is 
forwarded herewith for kind consideration. 

Mr Malagi, ADE while opting for transfer to the 
North East after about 4112  years stay in AIR, Mysore & 
Visakhapatnam did not furnish any undertaking to forgo 
TA/DA in response to the DG's Memo No.2/11200-3-Sill 
dated 2 5/6/03. As such he is entitled to TA/DA etc on his 
transfer to this office. 
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It is requested that Directorate approval for 
payment of TA/DA etc. to Mr Malagi, ADE may please be 
communicated at an early date. 

Yours faithfully, 

Sd!- 
(R.K. Sinha) 

Director (Engineering) 
For Chief Engineer (NEZ)" 

The contention of the respondents that the transfer was 

affected for the higher education of the applicant's daughter and 

therefore, it was not in public interest has to be understood by the 

preamble of the transfer policy that such guidelines had been 

prescribed for the career development of the officers governed by the 

transfer policy and interest of the work. In the AIR Manual under the 

heading 'New Stations of AIR' it is stated as follows 

"For purpose of tenure, all new stations of AIR are 
categorized by the Directorate in consultation with the 
Ministry of I&B for regulating transfers of staff posted at 
such stations. Till such stations are categorized, the 
tenure is treated as four years, unless they fall in any of 
the above categories like CBS Centres, North-East etc. 
where tenure is aoverned by the aeneral instructions 

I 

Further concessions are notified for the employees "when 

posted to the North Eastern Region" (Swamy's - FR & SR. Part - I 

Page 286 Chapter 23). It includes LA.. and Joining Time, LTC, Tenure, 

Weightage for Promotion, Benefit of two HRAs, Special Allowances 

etc. These concessions have been notified to attract more employees 

to work in the North Eastern Region, which is a hard station. Children 

Education Allowance/Hostel subsidy is one such benefit which may be 

an added attraction but cannot be termed as "personal interest'. 

Evaluating the materials placed on record I am of the view that the 
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transfer of the applicant is more on public interest and therefore he is 

entitled to get the benefit claimed in the O.A. with reference to TA 

though not DA. 

	

12. 	The contention of the respondents that it was for 

administrative exigency cannot be accepted. What is administrative 

exigency has been elaborately discussed by the Apex Court in the 

decision of Shri K.B. Shukia and others Vs..Union of India and others4 

1979 (4) SCC 673, in which the Apex Court observed, "the 

responsibility for good administration is that of the Government. The 

maintenance of an efficient, honest and experienced administrative 

service is a must for the due discharge of that responsibility. 

Therefore, the Government alone is best suited to judge as to the 

existence of exigencies of such a Service, requiring appointment by 

transfer. The term "exigency" be understood in its widest pragmatic 

sense as a rule, the Court would not judge the propriety or sufficiency 

of such opinion by objective standards, save where the subjective 

process of forming it, is vitiated by mala fides dishonesty, extraneous 

purpose or transgression of the limits, circumscribed by the 

legislation." On going through the, facts this court cannot find any 

such reason to describe the applicant's transfer as on public interest. 

	

13.. 	It is argued that under the general instructions special 

treatment has to be given to the North East post and therefore the 

tenure period hasbeen fixed as two years compared to Lout- years in 

other places. That itself is an indication that employees working in the 

North East are special categories since it is a hard station. The 

averment in the O.A. and the arguments advances by the counsel for 
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the 'applicant-that so many posts are vacant in the North East because 

nobody is interested to come to the North East is also an indication 

that no officer is willing to come to the North East. Therefore. when 

the applicant has made an annlication for transfer to the North East it 

was readily accented by the respondents and large number of 

vacancies are lying unfilled for years together, will' show that the 

transfer was in the interest of public. So, instead of encouraging an 

employee who volunteered to come to the North East, deprival of his 

right to get TA will cause great hardship as far as that employee is 

concerned. Special rules and regulations are formulated for transfer, 

retention and encouragement to the employees working in the North 

Eastern Region. Hence special allowances are also granted to such 

employees working in the North Eastern Region to attract more 

employees in this area for development of the country. if the transfer 

of the applicant is viewed in the perspective, Jam of the considered 

view that the transfer of the applicant should be construed for public 

interest and therefore the applicant is entitled to get TA only as 

claimed by the applicant. It is quite obvious that the respondents have 

not approached the applicant's claim in positive manner. The grant of 

DA may be attached to transfer on public interest but denial of TA for 

such a long distance cannot be justified even in a case of transfer on 

request to the North Eastern Region. 

i. 	In the conspectus of the facts and circumstance of the 

case I am of the considered view that the applicant is entitled to get 

TA only and the respondents are directed to grant the benefit to the 

applicant within three months from the date of receipt of ,a copy of 

this order on proof without any interest on the claim. It is also made 
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clear that this order cannot be a precedent since it is confined only to 

the facts of this case. 

The O.A. is accordingly allowed. In the circumstances no 

order as to costs. 

(K. V. SACHIDANANDAN) 
VICE-CHAIHMAN 

n km 
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DETAILS OF APPLICATION 

1. Particulars of the order against which the Application is made: 

The Directorate General, All India Radio, New Dethi, letter 
no.2/2/2003-S.III/421 dated 25.06.2003 to furnish an undertaking to forgo 
the TA/DA (Annexure 1). 

Transfer order No. 2/1/2003-S.III dated 06.08.2003. By the 
Directorate General, All India Radio, New Delhi (Annexure 2). 

Relieving instruction order No. 2/1/2003-S .III(PtIII)/578 dated 
24.09.2003. By The Directorate General, All India Radio, New Delhi. 
(Annexure 3). 

Judgment of the Hon. CAT Guwahati bench, dated. 09/02/2005, on 
O.A. No.30/2005(Annexure_4). 

c). The Directorate General, All India Radio, New Delhi, letter No. 
9/163/99-S.11I,/635 dated.. 20/07/2005 (Annexure 51. 

2. Jurisdiction of the Tribunal: 

I hereby declare that the subject- matter of the order against which I want 
redressal is within the jurisdiction of the Tribunal. 

3. Limitation: 

I further declare that the application is within the limitation period 
prescribed in Section 21 of the Administrative Tribunals Act 1985. 

4. Facts of the case:- 

I may please be allowed by the Hon. CAT. Guwahati Bench, to pray 
for the justice towards the injustice happened to me with the following few 
facts. 

Facts of the case in brief: - I have shown the willingness to serve at 
the North East difficult station. The Directorate AIR N.Delhi, did not take it 
in the interest of service. I was asked by the Directorate to furnish an 
undertaking to forgo the transfer incidentals TAJDA. I did not furnish any 
undertaking to forgo the TA/DA. On the other hand I have represented for 
the transfer with TA/DA only and the same was forwarded by the AiR 
Vishakhapatnam. But on the contrary, the transfer order was issued by the 
Directorate (without the TA/DA), by actually - 

2 
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Not going through the records & files, 
Not realizing the very purpose of their own query, 
And by not considering my representation in response to the 
Directorate query in which, I did not furnish any undertaking to 
forgo the TA/DA. 

Further I was relieved by the station authorities as per the oral 
instruction followed by the written instruction from the Directorate. I 
am subjected to unnecessary harassment i.e. I am forced to come to 
the 'C' category station on transfer from a place of 3000 km away 
from my home town at own cost and suffer fmancially, as well as, 
mentally at the behest act of some one at the Directorate, for the 
reason not known to the best of my knowledge other than negligence 
and negative attitude in the interest of work. 

Facts of the case in detail: - A) I have shown the willingness to 
work at North East difficult station (Annexure 6 ) as to get rid of the 
Superintending Engineer AIR Vishakhapatnam who was always creating 
problems under the continuous influence of intoxication with those who did 
not hand in gloves with him (Annexure 7 in support of an incident). 

As per the Transfer policy of All India Radio manual page no 317 
(nnexure 8), if an official offers himself for posting at any of the category 
'C' station, a suitable note will be made of the offer and to the extent 
possible, such an offer would be accepted and also it is clear as per transfer 
policy general guidelines (Annexure 9lthat, "These transfer guidelines have 
been prescribed for the career development of the officers governed by the 
transfer policy and in the interest of work". 

Due to lack of constructive and positive approach, But with the 
destructive and negative approach in the interest of service without 
considering my willingness to serve at difficult station, that too when many 
of the class I posts were vacant at NEZ.& Especially 12 out of 12 ADE posts 
were vacant at the O/o the CE (NEZ), the Directorate General, AIR, 
N.Dethi, asked me to furnish an undertaking to forgo the TA/DA (with out 
mentioning the reason why I was not eligible for TAiDA) before processing 
further about my transfer to Guwahati (Annexure 1). The recent gazetted 
engineering vacancy statement sent by the O/o the CE (NEZ) is enclosed in 
support (Annexure 27). 

S 
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D) But, I did not furnish any undertaking to that effect. Rather I 
represented with TA/DA (Annexure 10) and the same was forwarded by 
AIR Vishakhapatnam, in which it was clearly mentioned that he has 
requested to allow TA/DA for transfer to North East Guwahati (Annexure 

U). 
E) On the contrary to the very purpose of their own query (Annexure 

1) and my representation dated.07.07.2003 (Annexure 10) the replay to the 
Directorate query, forwarded through the AIR Vishakhapatnam vide letter 
NO.VIS-21(VGM)/2003-S/1 123. Dt.09-07-03 (Annexure 11) the transfer 
order without TA/DA was issued by the Directorate. 

I May please be allowed to bring to the notice of the Hon. CAT 
Guwahati that the Directorate General, AIR, N.Delhi, while issuing the 
transfer order- 

either no official including the transfer deciding authority have 
gone through the files & records or realized the necessity and very purpose 
of their own valuable query (Annexure 1) or 

Suit will of some one with negative attitude at the Directorate 
has acted strongly for the reason what so ever may be not known to the best 
of my knowledge. 

F) I was relieved by the station authority of AiR Vishakhapatnam as 
per Directorate telephonic instruction on 26/08/2003 to relive me 
immediately (when I was present at the Directorate), confirmed by 
Directorate written instruction vide order no. 2/1/2003-S .11! (Pt.ffl)1578 

dated. 24/09/03 (Annexure 3). 

G) Numerous representations requesting for the grant of TA/DA, 
made to the Directorate through proper channel after joining at the O/o the 
CE (NEZ) which remained UN answered. 

H) Approached the Hon. CAT Guwahati for the justice and the Hon. 
CAT was kind enough to hear my grievances and the judgment was given, 
directing the Directorate to give detailed speaking order considering the fact, 
"Since he did not submit any undertaking to forgo TA/DA in response 
to the respondents communication dated 25" July 2003, he under the 

rules was entitled to TAIDA etc. it is contended that though he had 
accepted his transfer from Vishakhapatnam to Guwahati but he cannot 
be allowed to suffer in terms of non-grant of TA/DA (Annexure 4). 

I) Further facts are explained in the Para of Grounds for relief with 
legal provisions. 

;9 
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5. Grounds for relief with legal provisions: 

. 

"If an official offers himself for posting at any of the category 'C' 
station, a suitable note will be made of the offer and to the extent possible 
such an offer would be accepted". Is per the rule applicable under Transfer 
policy of All India Radio manual Para 6 of page no 317 (Annexure 81, 

"These transfer guidelines have been prescribed for the career 
development of the officers governed by the transfer policy and in the 
interest of work". (Annexure 9) 

I was asked to furnish an undertaking (with the destructive and 
negative approach of the Directorate) to forgo the TA/DA before processing 
the case of my transfer to Guwahati (Annexure 1), in the total disregard to 
the transfer policy and my willingness to serve at the difficult North East 
station in the interest of service, 12 out of 12 posts of Assistant Director 
(Eng) were vacant at the O/o the CE (NEZ). 

a) I did not furnish any undertaking as desired by the 

Directorate (Annexure lQ) forwarded through the AIR Vishakhapatnam 

(Annexure 11). 
Contrary, the act of issue of Transfer order No. 2/1/2003-S.III dated. 

06.08.2003 with out TA/DA & JT (Annexure 2) by the Directorate General, 
AIR, N.Delhi, by- 

Over sighting the records &flles by the official including the 
transfer deciding authority. 

Neglecting I without realizing the necessity and very purpose of 
their own valuable query (Annexure 1). 

Not going through my representation (Annexure 10) in which I 
requested my transfer with TA/DA only. Is brought to the notice of the 
Hon. CAT. 

b) The most important Para 5 of the judgment of Hon CAT Guwahati 
i.e. "Since he did not submit any undertaking to forgo TA/DA in 
response to the respondents communication dated 25th July 2003, he 
under the rules was entitled to TA/DA etc. it is contended that though 
he had accepted his transfer from Vishakhapatnam to Guwahati but he 
cannot be allowed to suffer in terms of non-grant of TA/DA." (Annexure 
4) is fully ignored by the Directorate in all the subsequent replies 
(Annexuresl2.16 & 5). 
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c) My repeated appeal (5 appeals before approaching CAT and 3 after 
approaching CAT) is remained unanswered so far. i.e., "I was transferred 
against my willing when I did not furnish any undertaking as insisted in the 
directorate query." 

"In exceptional cases, requires for transfer before the completion of 
tenure on compassionate grounds are considered on merits. In such cases,, 
no TA/DA, joining time is admissible." (Annexure 9 A) the rule quoted by 
the Directorate in the letter dt.30-03-05 (Arinexure 12). 

This is to mention here that, the quoted above rule by the Directorate 
is applicable for request transfer on cornpassionate grounds only. But not 
for the cases where one offers himself to serve at the North East states to 
disallow the TA/DA and also no exceptional thiug has occurred in my case. 
It shows that the Directorate has not understood the rule properly. 

Further as per Para ii. Of Directorate letter (Annexure 16) i.e. "as 
regards copy of AIR Manual forwarded by Shri Malagi it is stated that 
nowhere it has been mentioned that the transfer on request outside the home 
state is not to be treated as transfer on request. It only states that if an 
official offers himself for posting at a 'C' category station, to extent 
possible, such an offer would be accepted. Thus even this recluest is not 

biding on the Department". 
To clarify the above statement,- It does not mean that the officer is 

required to forgo TA DA whenever posted to place of choice. Normally the 
officer is not forced to proceed on transfer without TA DA. In some cases, 
the authority may ask the applicant to furnish an undertaking to for go TA 
DA before issue of transfer order, and in such case, transfer order is issued 
only when the applicant is ready to forgo TA DA. In my case, I did not 
furnish any undertaking to forgo TA/DA. Therefore, I should not have 
been transferred if Directorate was not interested to allow me TA IDA. 

The Directorate states in the Para 3 of letter dt.20-07-05 (Annexure 
5) i.e. "The transfer of Shri Malagi from Vishakhapatnam to O/o CE (NEZ), 
AIR & TV, Guwahati was affected on his request and the Dept had fulfilled 
his choice, as requested by him, by transferring him to the Zonal Office, 
Guwahati". 

The above statement would have been applicable if I was transferred 
to my home town on request but not to North East. 
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g) Further it is to impress upon the Hon. CAT, that I was asked to 
furnish an undertaking to forgo the TA/DA also, because, "The offer of the 
officer who offers himself for posting at North east cannot be treated as 
reQuest to disallow the TAIDA". If not or otherwisewhy I was not 
transferred straight away on the basis of my willingness dt.20.03-03 
(Annexure 6) to serve at NEZ 

C) a) I was relieved by the station authority of AIR Vishakhapatnam 
as per Directorate biased telephonic instruction on 26/08/2003 to relive me 
immediately (when I have challenged the act of Directorate, at the 
Directorate), confirmed by Directorate written instruction vide order no. 
2/1/2003-S .ffl (Pt.LI1)1578 dated. 24/09/03 (Annexure 3). 

b) The statement "If transfer without TA/DA etc. was not acceptable 
to him, he should not have got himself relived and joined at the new station" 
made in the Directorate letter dt.30-03-05 (Annexure 12), is in total 
contrary to their own reliving instruction letter dt.24-09-03 (Annexure 31. 
Which is another evidence of issuing the letters by The Directorate without 
going through the files and records. 

Further, the same statement "If transfer without TA/DA etc. was not 
acceptable to him, he should not have got himself relived and joined at the 
new station" (Annexure 12) also means, that there was no compulsion of my 
relieving. Then why it was instructed to relieve me immediately in inhuman 
way? If not the officer was biased on me. 

If the Directorate stands on its statement i.e., "If transfer without 
TA/DA etc. was not acceptable to him, he should not have got himself 
relived and joined at the new station", The Directorate should not have 
instructed to relive me immediately. In vice versa, if the Directorate 
stands on its reliving instruction, the Directorate should not have made the 
statement i.e., "If transfer without TA/DA etc. was not acceptable to him, he 
should not have got himself relived and joined at the new station". 

At this juncture I may please be permitted to express the doubt of my 
inner mind i.e., was there any formalities (which is not known to the best of 
my knowledge) not fulfilled by me which resulted in issue of relieving 
instruction even after knowing well that, I have been transferred against of 
willing to forgo the TA/DA and I have not refused to go to NEZ (but I have 
requested for my entitlement on transfer) also. • If not how such blunder 
can occur? 

S2 
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c) The Pam vi. Of Directorate letter (Annexure 16) as clarification to 
Para 4 of my letter dt. 11-04-05 (Annexure 14), "There were no verbal 
instruction from the Directorate. His transfer order was issued on 6.8.03". 

It is brought to the notice of the Hon. CAT as to, How can an officer 
at the Directorate pass the statement, that too, when, the officer by whom the 
oral instruction was given is not in the Directorate now, the officer by whom 
the above statement is passed was not in the transfer section when the oral 
instruction was given and that too by whom the oral instruction was given is 
not disclosed by me so far. 

Second sentence of the statement is related neither to the "oral 
relieving instruction nor to written relieving instruction". 

Also the Directorate has not given any clarification on their letters 
dt.30-05-05 (Annexure 16) & 20-07-05 (Annexure 5 ) for, why oral 
instruction 26-08-03 followed by written instruction dt.24-09-03 (Annexure 

31 was given to justify the statement "If transfer without TA/DA etc. was 
not acceptable to him, he should not have got himself relived and joined at 
the new station" of the letter dt.30-03-05 by the Directorate (Annexure 12). 

D) a) The Directorate has quoted in the letter dt-20-07-05 (Annexure 

5) that "in the transfer policy, there is no provision to count the stay period 
at two or more stations". 

In this regard, it is brought to the notice of the Hon CAT that, there is 
no such specified rule for, not to count the period of two or more stations. 
And no rule is quoted by the Directorate also if there is any. Counting the 
stay period at two or more stations will be governed by the transfer policy 
general rule i.e. "These transfer guidelines have been prescribed for the 
career development of the officers governed by the transfer policy and in the 
interest of work". (Annexure 9). 

b) The Directorate has quoted in the letter dt-30-05-05 (Annexure 16) 
that, "The period of stay at Mysore & Vishakhapatnam cannot be counted 
together as these are two different stations not in the same Municipality". 

One step further, the Directorate again slipped here in applying the 
said rule. The above quoted rule by the Directorate is applicable to count the 
total period of two or more stations within the same Municipality, is only for 
the purpose to transfer an official out of that Municipal area subsequently 
but not for disallowing the TA/DA. 

It is not understood as to, when the period of stay at two different 
stations which are in the same Municipality (where no fmancial 
implications) can be counted together for transfer incidentals for the next 
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subsequent transfer, why the period of stay at two different stations which 
are not in the same Municipality (where financial implications are bounded) 
cannot be counted together? 

As I was onde transferred from AIR Mysore to AIR Vishakhapatnam 
without TA DA there does not seem to have been any legal hurdle to allow 
me TA DA on subsequent transfer to Guwahati after a total period of 4.3 
years stay (3 years 4 months at AIR Mysore and 11 months at 
Vishakhapatnam). As per rule, TA DA can be allowed for transfer even 
within 6 months which is of course without transfer lump-sum grant. 

E) It is to impress upon the Hon. CAT Guwahati that, I am entitled 
for the transfer incidentals in respect of my transfer from Vishakhapatnam to 
Guwahati on the grounds-- 

The judgment of Hon CAT Guwahati is ftilly ignored by the 
Directorate in all the replies (Annexuresl2, 16 & 5). 
The transfer policy rules pertaining to North East are over looked 
/ disregarded by the Directorate. 
There was no necessity to insist me to give an undertaking to 
forgo the TAIDA. 
I have not given any undertaking to forgo the TA/DA. 
I was transferred against my willing when I did not furnish any 
undertaking as insisted in the directorate query 
I should not have been transferred if the Directorate was not 
interested to allow the TA/DA. 
I was relived by the station authorities on oral followed by the 
written instruction at the behest act of the Directorate to cover 
their ignorance. 
The rules quoted by the Directorate in all the subsequent 
replies are totally irrelevant to this case. 

The silence by the Directorate for the direct & pin pointed points 
i.e. 1. Whyl was transferred without the TA/DA when I did not 

furnish any under taking to forgo the transfer TA/DA and 
2. Why I was forced to get relived from Vishakhapatnam? 

Reveals the clear cut proof of issuing the orders with an 
immature and negative approach. 
I should not be made to suffer just by the inhuman / irresponsible 
act of the directorate. 

D) Therefore, only for lack of willingness and positive attitude of 
some or some one in the Directorate, who 
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Has disregarded to all the of the transfer policy rules pertaining to 
the North East, 
Did not go through the records & files, 
Has not realized the very purpose of their own query, 
Has ignored the Hon. CAT Judgment, 

Is not specific in clarifying the direct & pin pointed points and 
quoted irrelevant rules, 

Has issued the relieving instruction at the behest and ignorant act, 
Has not clarified their own query & statements-- I am subjected 

to unnecessary harassment i.e. I am forced to come to the 'C' category 
station on transfer from a place of 3000 km away from my home town at 
own cost and suffer financially, as well as, mentally, for only because I have 
shown the willingness to serve at the NEZ. 

The above evidences and clarifications, shows that, the letters by the 
Directorate of AIR N.Delhi,( being the controlling / head office for all AIR 
stations in India, whose orders are treated as the most valuable records and 
documents )are being issued with an immature and negative approach. 

The door of the Hon. CAT is knocked again to get the justice. 

6. Details of remedies exhausted: 

I hereby declare that I have availed of all the remedies available to me 
under the relevant rules, etc. 

1. None of my representations which are forwarded through proper 
channels befoie approaching the Hon. CAT (Annexure 17 to 26 ) are un 
answered by the Directorate of AIR N.Delhi. 

2. Forwarded the Hon. CAT judgment through proper channel dt.17- 
02-05 (Annexure 13). 

3. Represented again dt. 11-04-05 (Annexure 14) and dt. 15-06-05 
(Annexure 16). 

4. Directorate letters 30-03-05, 30-05-05 and 20-07-05- 
Quotes irrelevant rules 
Ignored the Hon. ACT judgment 
Has not clarified their own query & statements 
Did not justified the act of transfer without TA/DA & 
forcible relive on instruction 

5. Single Para of of my representation dt 15-06-05 is not clarified by 
the Directorate in their letter dt. 20-07-05. 
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Matters not previously filed or pending with any other Court: 

I hereby declare that I have previously filed an application through O.A 
No.30/3 005 at the Hon. CAT. Guwahati Bench regarding the matter, in 
respect of which this application has been made. 

The case was disposed of with the Judgment dt.09-02-05 i.e. "Since 
he did not submit any undertaking to forgo TA/DA in response to the 
respondents communication dated 25 July 2003, he under the rules 
was entitled to TAJDA etc. it is contended that though he had accepted 
his transfer from Vishakhapatnam to Guwahati but he cannot be 
allowed to suffer in terms of non-grant of TA/DA". And by directing the 
respondent to give the detailed speaking order keeping in view of the rule 
position. 

Relief(s) sought: 

Transfer TAIDA along with the interest at govt. rate.. 

Interim order, if any, prayed for: 

No Interim order, prayed for: 

In the event of application being sent by Registered Post: 

Application is handed over at the Honorable CAT in person. I desire to 
have oral hearing at the admission stage and a self-addressed inland card 
is attached herewith so that the date of hearing could be intimated to me. 

Particulars of Bank Draft/ Postal Order filed in respect of the 
application fee: 

Postal order no. 20G J158472, dated. 19-08-05 for Rs- 50 /- drawn in favor 
of CAT Guwahati Bench. 

List of enclosures: 

- 

1 
Directorate letter no.2/2/2003-S.11I/421 dt. 25.06.2003 to 
furnish an undertaking to forgo the TAJDA. Annexure 1 

2 Transfer order No. 2/1/2003-S.111 dated 06.08.2003 Annexure 2. 

3 Relieving instruction order No. 2/1/2003-S.Ill (Pt)578  
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dated 24-09-03 Annexure 3. 

4 Hon'ble CAT Guwahati judgment dt.09-03-05 Annexure 4. 

5 Directorates letter no.9/163/99-SIII/635 Dt.20-07-05 Annexure 5. 

6 
Transfer application dt.20.03 .03 opting for North East 
difficult station Guwahati 

Annexure 6 

7 Letter dt-23-01-03 to the Superintending Engineer of 
AIR Vishakhapatnam Annexure 7. - 

8 Copy of the AIR Manual page no.3 17 Annexure 8. 

9 Copy of the AIR Manual page no.3 14 Annexure 9 

10 Copy of the AIR Manual page no.3 15 Annexure 9. 

11 Representation dt. 07-070-03 in which no undertaking 
was given. Annexure 10  

- 

12 Forwarding letter of my Representation dt. 07-07-03 
vide no.VIS -21 (VGM)/2003-s/1 1231 dt-09-07-03 Annexurel 1 

13 
Directorates vide letter no.9/163/99-SIII/3 10 
Dt.30-03-05 Annexure 12 

14 Representation dt. 17-02-05, Annexure 13. 

15 Representation dt. 11-04-05, Annexure 14 

16 Representation dt. 15-06-05, Annexure 15 

17 Directorates letter no.9/163/99-Sill! Dt.30-05-05 Annexure 16 

Representations 	& 	Forwarding 	letters 	before 
approaching the Hon.CAT  

18 Representation dt. 06-10-03 Annexurel7. 

19 Representation dt. 30-01-04 Annexurel8. 

20 
Forwarding 	letter No. 	CE 	(NEZ)/21(2)/2004-S/453 
dt.30.01.04 Annexure 19 

21 Representation dt. 2 1-04-04 Annexure20. 

22 
Forwarding 	letter No. 	CE 	(NEZ)/21(2)/2004-S/657 
dt.07.05.04 Annexure 21 

23 Representation dt. 22-07-04 Annexure22. 

24 
Forwarding letter No. CE (NEZ)/21(2)/2004-S/2640 
dt.23.07.04 Annexure23 

25 Representation dt. 29-11-04, Annexure24. 

26 Forwarding letter No. CE (NEZ)/21(2)/2004-S/5489-90 
dt.03.12.04 

Annexure 25 

- 
27 

Personal request letter dated 06.02.04 to the Chief 
Engineer (D), Shri, D.K.Bandopadhyay. Annexure 26 

28 Latest Gazetted post vacancy position at NEZ Annexure 27 
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I 
VERIFICATION 

I, V.G.Malagi S/o , 
 Late Gopalacharya, age 43years working as Asst. 

Director Engineering, in the 0/0 The Chief Engineer (NEZ) resident of 
(presently) Guwahati do hereby verify that the contents of paras 1 to 12 are 

true to my personal knowledge and Para Ltoiibelieved to be true on legal 
advice and I have not suppressed any material facts. 

Date: 
Place: Guwahati 

 

V- -61 --Rjoe~-& 
Signature of the applicant 

To, 
The registrar, 
Central Administrative Tribunal 
Guwahati Bench 
Guwahati 

FORM II 

 

Receipt Slip 

Receipt of the application filed in the Central Administrative Tribunal 
Guwahati Bench by Shri, V.G.Malagi working as Asst. Director Engineering 
in the Ministry/departmentl0ffice of The Chief Engineer (NEZ) residing at 
Guwahati is hereby acknowledged. 

Date: 
Seal: 

For Registrar 
Central Administrative Tribunal 

Guwahati Bench 

. 

13 
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PflASAR 8HA1.MT I 
(SCOCSTING CUR POAT ION OF IiDIA) 
DIECTURTE GENERAL:ALL INDIA RADIO 

AKASHJ.NI OHAUAN, NEW DELHI. 

N0.2/1/2OU3_S.III\\ 	Dated the. 25th june, 2003. 

Subject:- Request of Sliri V.0. fialagi, Assistant Station 
Engineer for transfer to o/o CE(NEZ), Guwahati. 

The Supdt. Engineer', Aix, Visakhapatnam, may please 
ref'er to his letter No .\J 15-21 (VG[i)/2003-5/881 1 dated 31 .3.2003 
on the above subject. 

2. 

Deputy Director of Mdm±nistratlor 
for Director General 

To The Superintonding Engineer, 
All India Radio, 
V isakhnj,. 

'v c (Engq) 

010CE (iEZ) MR & 
0aalV181006 



0 	 i 0 

C 	 I 

ijHoln.1 	 ____ 

Transfer/Promotion etc 

Section i S-IIJ 
PRASARBHARTI 

BROADCA5TJNG CORPORATION OF INDIA  

	

DIRECTORATE GENEPL:ALEINTJ)Ij,RIO 	- 
0 

No.2!1/2003SflL t':;rci.:- 	 NwDëthi, 68.2003 

' 	S2RDER1103$/2003 SW (  

	

I 	- Shri vq v1a1agi1 (1RLANo 14942), Assistant Station Edgineei, All India  RAdib 
Viak1ap'ãtnam ii Fiereby rnsferred in the same capacity to Oio CE(North EastZne), 
All 	 witR ih'imediate effect 

2 

(RAMAS) 
-. 	 yDir.oALimn.E)  

for Director General 
i: Pa to cEd, Pist  - ljaatj 	 : 

2. PS to E-in-C(AIR). 	 . 	 -- 

3 PS to E4n CDDnfCE(TVyDir E(Sh D K.Gupta',DG ioprdahan New Delhi 1  
4 Head o OfficeAIR, Vtsakhapatnam/O/o CE(NEZ), AIR, Guwahati I  
S. E&A)fEVM)ICE(DDM),O/o CE(NZ),AIR & DDn,New Delhi -3 coes I 
6 CE(PA)/CE(AVM)/CE(DDM),O/o CE(EZ), AIR & DDn, Klkta: 3opies - - 

CE(SZ),AIR & DDn, Chennai -3 copies, 	 'I  

	

' 80rCE A)/CE(AV'/@E(DDM); O/o CE(WZ), AIR &DDn, Mumbai -3 copies. 
A 	 -O— J/41 

9. CE STI(I)ICEc,R&D), AIR, New Delhi. 
10PyAcuitsOfiice, ILA-Min. of I&B, AGCR Building, New Delhi. 
11 Ministry of I&B, US BA(E), Section 1  Shastri Bhawan, New Delhi 
12 Peson. cined r 	tl'eir respe&r&Offi6es 	

) 	

- 

Coy.to1i 	I) 	•' 	 -.' 	 'L. 
. 

Ai. 'i \ufC 	 ;• 	 - I 
PS to CE(D)/P3 to CEcM)/PS to CE(P)/PS to CER)fDE(P)/DE(CoordinaticQP 
DE(HQ)/DE(Estimates)/Dir (lTDivision)/Dir (EP1'1)/CVODDA FAC)IDDA(1l.)- /9 Q 
A&G/Vig. Section/Scor Section. 

Iretary, AIR & Doordarshan Engineers' Association, P&D Unit, AIR, 
New Delhi.  
ThePiesiden 	soiati 	fRadio&.TElevisio

-
n!E1ineering Employees 	--'; 

f 	 FTi.: 	- 	- 	- 	-- 

-- 

'•1 	, 111ndia 	 ndIoprdar8han $C/ST., 	p1oyes We,fare - 

Asociàtion 2579/2580, Bagièhi Raghuxiath, Sadai Thána Raod, Dèlhi-6. : 	- 
ehéta) 	ta' 	órdsh 	hnicalErnpIee A sis b"ciAt ibin, Pot Box 

No.736, New Delhi. 
7. The General Secretary, Graduate Engg Association .AlRiDoordarshan, Post Box No.319, 	0 

NewDelhi-110001, 	
.. 

S. The President,Progamme Staff Welfare Association of AIR & DDn.(R.egci),l 1, .Annexe, 
Broadcasting Houie, All India Radio, New Delhi. 	 0 	

0 

tZ)
V.G

Asslsa~t'.Drector (E g)\ 
Oio the Cfiu'(Engi, \ 



-. 

1M\Wi)IAT 

• 	 •PRASAR BHARATI 
BROADCASTING CORPORATION OP INDIA 

DIRECTORATE GENERAL:ALL INDIA RADIO 	•. 

No 2/1,2003-S llI(Pt ffl)\c 	 New Delhi, 24 9 2003 

Sub: Request to grant TAIDA etc. on transfer to OIO CE(NEZ)Guwahati - 

representation received from Sh. 'V.G. Malagi, ASE 

-, 

Reference representation dated 26.8.2b03 received from Sli. V.G. Malai, 
ASE on the ahoe subject 

• 2. 	The request of.Sh. V.G. Malagi, SE to grant him TAIDA etc. On his transfer 
to O/o CE(NEZ) Guwahati has been considered. It is reretted that it has not been 
found possible to accede to the request due to non-completion of his tenure there. 
I-Ic may be mformed aLLordulgly & 	e4 mune iatby for jmmg at ®Yo 

A compliance report may also he. sent to this irectorate -. 
immediately. 	 : 

	

/ 	 •. 	 •.. 	 (RAvIBILAS) 
• 	 Dy.Dir. oiAdmn.(.E) 

V. C. MALAGI 	for Director General • 
Asstt. Director (Enqg) 

Head of Office 	 QJOCE (NEZ) 

All India Radio, 	 GuWahat1Th1 
• 	

Vi'sakhapalnam. S 	 PRASAR BiARATT 
(BRODGA$T 1 NG CORP M.T10H.Cr INDiA) 
AU XND1I E0 ; VXMMAPAMMM 

5 * 

Dated $ 05.11.2003 

Copy to the Chkf Znginser 	(8hi/M&ftdV 
sarraah, Dy Dir(Adlnfl) by name). 11 india Radio & TV, 3rd 
floor, DrP. ICakatie 2]d99, Near Gneahgur*. Plyover, 0.5. 
Road, Guwahati 781 006 - with a rsqueat to hand over the 
enclosed *iotocopy of the Direatcc.atels 3..tter to Shri V.0. 
Malagi, Assistant Station mUlneer who has taken over as 
Met DireCtcr(.Eflgg) at your office.. • 

• 	 • • 	( P.. NageeWara Rao 
• 	 - 	• Draidg & Disbursing Offier 

• 	. 	 5tatior4 Director 

	

• 	,Copy to Shri V. 0. Malagi.- Msiat1t station Engineer/Met 

• 7 	
Directcc(Engg), o/ c(ix). AIR & TV, Guwahati. 



A/O 2- ' 

CENTRAL ADMINISTR&TI VE' TRIBUNAL GUWAH All BENCH 

Original Application No. 3012005 

Date of Order This the 9th  day of Februaiy. 2005. 

: 	THE HONBLB MR. M.K. GUPTA, .RJDICIAL MEMBER. 

V.G...Mal'agi: 
Asst. DirectorEiigineering. 
0/0 TheChief Engineer (NEZ) 
AIR & TV,Dr. P. Kataky Building 
Near Ganeshgurl flyover 
Dispur, Guwahati - 781006. 

In person. 

- Versus - 

The Union of India. 
Represented by th Director of General 
All IndiaRadio, Akashvani 131i awan, 
SaadMarg,NevDelhi - 110 001 

None present for the Respondent. 

ORDER(ORAL) 

Respondent. 

M.K. Gjpt& Member (D: 

The applicant has sought pennission to make certain cotTect ion in Annexure - 9 

words did not appear in original repiesentation sent to the authority, which is 

/ . and accoi dingly h1 is allowed to make x eessary con-i ction with due signatut e 
0 

applicant, who appe&ed m person argued in detailen that he has entitled to 

T 	A on transfer from Visakhapatham to Guwahati, as he had not given any under 

	

taking as sought for, vide communication dated 25.06.2003 to frego his claim a 	 H 
TA/DA in the event of transfer to Guwahati. 

It is stated that the applicant was transfen-ed to AIR Guwahati in the capacity of 
V. MALA1 

Assistant Station Engineer, and because of certain personal reasons he offered Utt. Director (Ew. 

wr'!lugness to be posted in the North Fast Puisuant to his illinni and option lie. , / 

transferred; vide order dated 06.08.2003, fl-am Visakhapatnani to AIR Guwahati. In 

paragrapn 2 of the said ordei if was specifically stated that he 'ouid not be entitled to 

TAJDAljoining tithe. 

It is stated that he has made numerous representations prior to as well as 

subsequent to the transfer said order, which remain unconsidered despite various 

reminders made±o the concemed authorities. 



Pit 
/ 

I 

A. 

I have heard applicant in person and peruse the O.A. 

No Rule or law has been pointed out or brought to toy notice under which the 

applicant is entitled to TAfDAlJoining time, particularly when lie offered his willingness 

to be posted to NE unior to the transfer order dated 06.09.2003. However, as the 

app1icants representaiions followed by reminders, remain pending with t:he concerned 

anthority. I am of the viev that the ends of justice would be served if a direction is 

issued to respondent to pass reasoned, detailed and speaking order keeping in view the 

Rule position as vvell as law on the said subject regarding etititleriiflt or otherwise of the 

TAiDAIJoining time. This exercise shall be completed within a period of three months 

from the date of receipt of the 

Accordingly the application is disposed of at the adirtission stage without issuing 

any tiot ice to the respondent. No costs. 	

- 

ttIi t e tn CW 
rr 	dfL1 

SectiOn OfJ!ccr (I) 

QuwahaüJ8'005 / 
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PRASAR BHARATI 
BROADCASTING CORPORATION OF INDIA 

DIRECTORATE GENERAL ALL INDIA RADIO 

SPEED POST 

NO. 9/163/99-S.HI) g3f, 	 New Delhi, 20/07/2005. 

Subject : Grant of TA/DA etc. to Shri V.G. Malagi, ADE on transfer from AIR, 
Visakhapatnam to O/o CE(NEZ), Guwahati. 

Reference OIo CE(NEZ), AIR & TV, Guwahati's letter No. 
CE(NEZ)/2 1(2)/2005-S/I 103, dated 16/06/2005 forwarding therewith the 
representations dated 15/06/2005 & 16/06/2005 submitted by Shri V.G. Malagi, ADE 
on the above subject. 

The above referred representations of Shri Malagi, ADE have been considered 
sympathetically and it has been found that the request of Shri Malagi to post him at 
his choice place i.e. the Zonal Office, Guwahati was considered & decided in termsof 
the provision of transfer policy and he was accordingly transferred & posted at 
Guwahati without TA/DA & JT etc. 

Ui jTansfe1of- 
Is 

the transterpiTCytflere  15 
tnas claimed by Shri Malagi in his representations. 

In view of the above, it is advised that Shri V.G. Malagi, ADE may be 
informed that he is not entitled to TA/DA and joining time for his transfer from AIR, 
Visakhapatnarn to O/o CE(NEZ), Guwãhati. It may also be brought to his notice that 
as per the provisions contained in transfer policy, there is no room to consider his 
case further. 

/Chief Engineer (NEZ), 
Office of the Chief Engineer (NEZ), 
Akashvani & Television, 
GUWAHATI-781 006. 

(Rai bifSingh) 
Director (P&EA) 

Ott sit -/ LY J- 

\J -A Kj'-~o 
V. C. MALt 

Asstt. DirectOr tr 	' 

CJOCE (NEZ) A 	y 

Guwabat12 81 OO 



From, 
V.G. MALAGI 
Assistant Station Engineer 
All India Radio, Visakhapatnam 

To, 
The Director General 
Kind: Atten. Chief Engineer (Development) 
All India Radio, Akashvani Bhavan, 
Sansad Marg, New Delhi-I 10001 

(Through Proper Channel) 

Sub: Request for transfer to Zonal Office North East (Guwahati NE) 
Sir, 

With due respect I request your honor that I may please be transferred to the 
zonal office Guwahati (NE). 

I would like to avail the NE quota for my daughter's higher education as she 
has studied in different states who is just fmishing here 10th  examination. 

At Mysore, during the 10 KW FM ( Harries  ) transmitter installation, almost 
all the installation works including augmentation of power supply, tower and antenna 
erection, PDP & AC plants, multifunction switching console erection, transmitter & 
AVR erection, along with the correspondences pertaining to installation were carried out 
by me as the 1.0 was not regularly posted. 

At HPT(TV) Shimoga the design fault of 'U' link panel was rectified (copy 
enclosed) which was appreciated by the Station Engineer and recommended to 
incorporate in all the mark III TV Transmitters. 

While I was at DDK Guwahati , I was volunteer to go to Mokokchung to attend 
the Breakdown. After attend the Breakdown , many more equipments were made 
through and also 130W operation, 1KW operation and 1 KW by pass operations were 
introduced. 

I have under gone the training course s a) Doordarshan 9 months training course 
at lIT Kanpur b)Training on FM Transmitter course at STI(T) Delhi 

I shall be thankful for the act of kindness. 

, )-r 	 Yours faithiull 
Visakhapatnam 

vCALT 
c .' 	(V.G.MALAGI) tot (Erg  

Copy to: The Chief Engineer (NE) AIR &1WRádihavan, R.G. Baruah Road, 
Sãujiali Path, Guwahati-78 1003 for kind information and perusal please 



•t 	.-. 

To,S 
The Superintending 
All India Radio 
VISAKHAPATNAM. 

Engineer, 

( 	
I r 

Sir, 

At, around 2000 hrs yesterday on 22/1/2003 1, Phone call of 
Superintending Engineer Sri K..Sharma received at my residence. 
In a state of intoxication at high pitch in singular he started 
abusing me stating why you have not come to my residence to settle 
the bills inspite of repeated telling ? aria also today when you 
came in morning and afternoon to my residence. I had told you to 
come at evening. 

When I pleased him that, sir, you have not called me today 
nor I had come to your residence either in morning or afternoon today, 
that too, I had been to 100 KW transmitter zc*xku by shift 
vehicle at 1000 hrs and returned at 1900 hrs by the shirt vehicle; 
in that case, I could not be able to come to your residence in after-. 
noon or morning. Again, as a reply"he said"have not come today 
afternoon ? have you come morning or have you come yesterday" in 
totally confused mood by twisting the matter, after attending to 
Ignow fault you have not come to my residence and repeated" like 
that 0  

At this juncture I am very sorry to mention here that, the 
Supdt.Engineer is always in a state of intaxication also it is very 
difficult to meet him at office as most of the time he will not be 
available if available also no £ronttul reply and no reply is being 
received if contacted overphone to his residence and also lam very 
sorry to mention that, I am ashamed' that I am working under such an 
pfficer who doesnot know day or night, yesterday or today. 

I am constanily being harrased by him through one or the other 
way and I am unable to deal/discuss the official matters with him as 
he is always in the state of intoxication. With the yesterdays insicient I am totally distnibed,sleepless feeling tense and unable to discharge my duties both at office and my residence. If the same 
situation cintinous I may need the medical assistance. 

Thanking you, 

- 	3 Yours faithuflly, 

V'(,L. MJ-c 
v.a. MALAc;I ) 

Asst. Station Engineer 
AIRp 

Copy to the Station Director kind 	rma Visakh1apatnam. tion. 

V. G. MALPGT 
Asstt. Director (Engg) 

OjOCE NEZ) MR & .v 
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Persons over the age of 45 years shall not be ordinarily posted to a station of high altitude, which 
term for the purpose will mean a station located at an altitude, of 2250 metres or more above 

the sea level. 
For the purpose of determining the date of completion of his tenure, all kinds of leave availed of 
by an officer after posting to a category 'C' Station will be excluded except the leave availed of by 
him, during his such posting, upto the extent of 'Earned Leave' earned by him at that station. 

The head of the main station authorised to make recruitment may review the position of 
Transmission Executives posted at Category 'C' station well before completion of tenure at the 
station and forward proposals to the Directorate regarding transfers of those persons to other 
stations after ascertaining the preference of the persons concerned. 

Regional Offices/Sections concerned in the Dte. should, at the commencement of a year, 

prepare a list of those whose tenure at Category 'C' Stations is due to be completed during that 
year. Proposals to post substitute in their places would be formulated well ahead of the actual 
completion of tenure. Those who are due for promotion and who have not done a term of posting 
at any Category 'C' station would be posted to a Category 'C' station on promotion. 

Six months before expiry of normal tenure of posting at a station, an employee may indicate his 
choice of minimum of three different stations where he would like to be preferably posted and 
such option ma be taken into consideration before his next posting is decided. 

Ifi 	 for pOsiiiiãt anyofthei egory 'C' Sta.t4on ,a siiitbleitWiIlb 

In case an official posted at a category 'C' station is willing to continue at that station not with 
standing completion of his normal tenure there, he may not be transferred from that station, 
unless the conditions other than the tenure justify his transfer from that station. 

Posting/ transfer orders of an employee who is serving at a èategory 'C' station to a category 'A' 
or 'B' station on completion of his tenure at a category 'C' Station shall be issued at least one 

month before the completion of his tenure. 
In the matter of posting, officials who have not already been posted at a particular station, shall 
have precedence over others who had already had full tenure at that station. 

Member of staff, who are within three years of reaching the age of superannuation, will, if posted 
at their home town, not be shifted therefrom, if it becomes necessary to post them elsewhere, 
efforts will be made to shift them to or near their home towns to the extent possible. 

The transfers of members meners of staff who have been given specialised training whether in India 
or abroad, and those who are found to have aptitude for research work, will be guided by 
consideration of full utilising their training/talents then by any other consideration herein. 

Only the Chief Executive of the Central Body of recognised Association! Union! Federation as 
defined in the constitution of that Association/ Union/ Federation, or where the Chief Executive 

6pon nprifir.IIV defined in the constitutiOn of such an Association' Union! Federation 

V'1 

, tirect0t (Eng 

jOCE (NEZ) MR &. 
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APPENDIX XII 

TRANSFER POLICY 

General

nsfer policy and the instructions issued by the Department of Personnel and Training in the 

matter of transfers, are in the nature of guidelines and are not mandatory 

Tenure 

For purposes of transfer, various stations and offices of All india Radio have been divided into 
three categories viz. 'A', 'B' and 'C'. The general principles of transfers and the categorisation of 

stations/offices are given in Annexure 1. 

The normal tenure at stations/offices categorised as 'A' and 'B' is four years. The tenure at category 
'C' stations/offices is two years; Category 'C' stations are known as 'difficult stations' and after 
completion of tenure at these difficult stations, the officers are entitled to a choice posting. For this 
purpose, they are required to indicate three stations/ offices of their choice, at different stations, in 
order of preference, for consideration and implementation as far as possible. 

At CBS Centres, Central Sales Unit and Vividh Bharati, the tenure has been kept as three years. 
Earlier at these stations/offices, the tenure was four years. However, a Committee which had gone 
into the functioning of the CBS Centres, recommended that the officers posted at these offices may 
be transferred after three years. The provisions contained in Annexure 1, in the matter of transfers 
of personnel posted at CBS Centres, stand modified in the matter of tenure from four years to three 

years. The recommendations of the Committee are reproduced below: 

Transfer Liability 

Practically, all officers of Group 'A' and Group 'B' gazetted posted at stations are governed by all 
India transfer liability. Group 'C' officers have zonal transfer liability. 

Tenure at stations in the North East 

A substantial number of AIR stations/offices are located in the North-eastern region. For Central 
irirrpcjibedhvthe.: 

9 

ST. . ALKGT 

3$tt. Directot (Engg.) 

OCE (NEZ) A1R &. 
i.781006  
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4 /.  

V.G.MALAGI 
Assistutt StaUoii Engieer 
All india Kadio, Visakhapatiuull 

	

/ 	
The irector Gencral  

	

/ 	
Kind: Atteri Sri REunbiias D1)A(E) 

	

/ 	
All India Radio, Akashvnni l3havan, 	 . 
Sansad Marg,- New Delhi- I 10001 

Throi.igIz Pro p9 UU/11Qi2 

Sub: Request ln tiunsfcr to Zonal Office North East (Guwahati NE) 

- 	
. 	udTA,DA-icg. 

Rel: No. 24/2003-S 111 dt 25.06.20303 

Su, 

In eondnuatiofl to the. above cited refercnce, it may please be recalled that, I cani 

11"Insfer 
ftom AiR Mysore to AIR Visakhapat.nam.ifl October 2002 whout TA, DA aiid 

ii'uisfer TA & DA drawn in May 99 (while on transfer from DDK Guwahali to 

Mysore). I. have completed 4 ycan allcc dthving the transfer giant.  

	

N[W11 icno one smtcicctccL g.) 	
II I haM- 

	

/ 	
go without 'lA&DA to (3uwahati, that is more tItan 2000 kin, I slIl have to. incur a h'y 

linaflcial loss. The directorate may please he kind enough to consider sympatheLically 

transfer wiih TA & D'\ as I have completed the period of 4 years after drawing 

mnfcr cideiitaN imd I am rcque.siing to NE. 

A 	' 	The case may please be considered lavorably. 

I shall be thaii.kIul for the ort of kindness. 
/\ 

	

/\ 	I 	/• 	.. ,./ 	!lwitkingyott, 

	

• 	. 	 ....• 
yours faithfully 

v T  
ASstt. Director (EnQq 

	

-. 	 010E (1) Alt 

• 	
V 	 0atj-810 

'AIII 
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?swt BIthRATI 

C BROA=ASTING3 CORPORATION OF IWIA) 
ALL I IDIA RADIO: : VISAKHAPATNA?4 * 	* 	* 	* 

No,WS21(tG)/2003S/\1 	S 	
'Dated : 09.070 

The DirCCtc General 
shri Ram Bilas, 

Dy Dir Admn(Engg) - by 
All India RadiO s  

• ikahvani Bh'.van 
parliament street, . 

- 110 OU].r. 

Rquet of shri V. G, Malagi l3sistaflt 
station Engineer for transfer to o/o 
Chief Engincr(NEZ), Guwahati. 

Ref z.- Directoratss letter No. 2/1/2003-.S.III, 

dated 25 O 06 9 2003. 

4 	 0 

sir, 

with reference to the Diectoate'8 letter referred to 

above a  ple2s find enclosed a representation su)mitted by hri V. 

G. Malagi, Assistant station Engineer, All India Radio, v 44akha- 

path ii  
st Guwahati as he has completed 4 years from the last date he 

has drawn the transfer grant. 

It is requested that further necessary action may be 

taken on the above matter at an early date. 

H
. S 	

, Yours faithfully, 

psstt. DjTet0t 	 , (P. Nageawara Rao 
jCE EZ) 	Drawing & Disbursing Off ice 

Ends : as above 	Guati81OO6 	or Station Director 

• 	 S 



PRASAR BHARATI 
COORATION OF INDIA 

DIRECTORATE GENERAL : ALL INDIA RADIO 

A 
NO. 9/163/99-SJIJ  f31 	 New Delhi, 30.03.2005. 

ORDER / 	Reference Shri V.G. Malagi, ADE, representation dated 
regard ing grant of TA/DA & joining time to him on his transfer 

The transfer of Shri Malagi, ADE was done at his own request before the 
completion of his tenure at AIR, Visakhapatnam. 

________ 
tenure (Cbflhtriñifej 

Visakhapatnam to O/o CE(NEZ), Guwahati on his own request. 

17.02.2005 
from AIR, 

A 

fl 
	

SPEED POST 

This condition was clearly mentioned in transfer order vide Dte.'s Order No. 
3 8/2003-S.III, dated 06.08.2003 (Copy enclosed). 

if transfer 

In view of the statements mentioned above, Shri V.G. Malagi, ADE is 
informed that he is not entitled to TA/DA and Joining Time for his transfer from 
AIR, Visakhapatnam to O/o CE(NEZ), Guwahati. 

~Gu p t  
Director of Admn.(E) 
For Director General. 

Chief Engineer (NEZ), 
Office of the Chief Engineer (NEZ), 
All India Radio & Television, 
GUWAHATI —781 006. 

r 	
LGI 

ouvauati  

V. 
•. 	 maq) 

sstt. D 



J,  

From, 
V.G. MALAGI 
Assistant Director Engineering, 
0/0 the Chief Engineer (NEZ), 
Guwahati .- 06. 

To, 
The Director General, 
[Kind atten: DE (EA)], 
All India Radio, Akashvani Bhavan, 
Sansad Marg, New Delhi- 110 001. 

(rougfi 'Pivper Cfiannel) 

Sub: Request for grant of TA/DA/JT on transfer to Zonal Office North 
East (Guwahati) 

Ref: CAT (Guwahati Bench) Order dated. 09-02-05. 

Sir, 
With due respect the following few lines are brought to your kind perusal and 

sympathetic consideration. 

That Sir, after joining at the Zonal office Guwahati, on transfer from AIR 
Vishakhapatnam, I represented through proper channel for the grant of TA/DA & 
JT,vide letter dt-06-10-03, dt-30-01-04, dt-21-04-04, dt-22-07-04 and 29-11-04 which 
were forwarded to the Directorate with due recommendation. But so far nothing is 
heard from the Directorate end. As I have exhausted all the sources, the only way 
left for me was anjpproach to the Honorable Court for justice. Accordingly I filed 
an 0.A No.30 /05o Honorable CAT Guwahati Bench on 04-02-05. The Honorable 
CAT has passed an order dated. 09-02-05 with a direction to the respondent for 
implementation within three months from the date of receipt of the same order. 

The Honorable CAT Guwahati Bench's judgment order copy dated. 09-02-05. 
is therefore enclosed herewith, with a request for timely necessary action to grant 
TA/DA & JT please. 	

t 0  
(I 

Thanking you, 
G. 

& 'f Your s faithfully, 
(E 

Dated: - 17-02-05 
Place: - Guwahati 

(V.G.MALAGI) 



w---- lxi 
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From, • 	 DI. 11.4.2005 

V.G. MALAGI 	 / Assistant Director Engineering, 
0/0 the Chief Engineer (NEZ), 
Guwahati. 

To, 

The Director General, 
[Kind atten : Sri A. K. Gupta, DDA(E)], 
All India Radio, Akashvani Bhavan, 
Sansad Marg, New Delhi- 110 001. 

(Thnnsgfi 'ivper Cliannet) 

Sub: Grant of TA DA and Joining time on transfer to Office of CE(NEZ), AIR & TV, Guwahati. 

Ref: Directorate Order No. 9/163/85-S.IU dated 30.3.05. 

Sir, 

With reference to the above Directorate 0. M. No., I beg to lay the following few lines for favor of your kind 

perusal and necessary action. 

I. That Sir, a transfer of an officer out of his home State/Station is not normally called a transfer on request for 
the purpose of restricting of TA DA, etc. If an officer offers himself for serving in a 'C' class Station i.e. 
difficult place like in North East, away from home State, such transfer should be treated as in public interest 
which I have understood bygoingthrough AIR Manual of Vol. II, Part II, page 314 & 317. My home State 
is Karnataka. I did not represent for transfer to any AIR Station in Karnataka. But I volunteered to serve 
once again in difficult region like North East, and accordingly I indicated my interest for transfer to the Office 

of 
clunteerina to serve the NE. Regii) 

That Sir, It is true that Directorate vide 0. M. No. 2/1/2003-S.I1I/421 dated 25.6.2003 asked me to furnish one 
undertaking to forgo TA DA but I did not furnish any undertaking to forgo TA DA, rather I represented f o r 

grant of TA DA vide my letter dated 07.7.2003 forwarded by the Superintending Engineer, All India Radio, 
Visakapatnam vide letter No.VIS-21(VGM)/2003-S/1 123 dated 09.7.03. 

That Sir, it is not true that I sought for transfer to North East untimely before completion of tenure. I have 
completed more than 4 years together at Mysore and Visakapatnam before transfer to this office. 

That Sir, was not relieved from A1RViskapatnam 	 bythe Statu 

uthority of AIR, Visakapatnam as per Directorate verbal instructio 	03f6l1WVby wriTh 

instruction vide 0. M. 	 When I was n 

iiiitëiëtëTor transfer without TA DA and joining time, the..question of insitiiiThTiE1ëëönEansl 
Without 

In view of the above facts, it is clear that I am entitled to TA DA and joining time which may kindly be granted to 
me without further hesitation within 1(one) month from the date of receipt of this communication. 

Thankingyou, 

Enclo: As above. 

c. 4qq 
rec0r 	& 

0I 

Yours faithfully, 

V.A.RJ~f~ 
(V.G. MALAGI) 



/ 	 . 

To, 
The Director General 
(By name SriA.K. Gupta, DDA (E) 
All India Radio, Akashvani Bhavan 
Parliament Street 
New Delhi-i 10001 

Sub: - Grant of TA/DA /JT on transfrr from AIR Visakhapatnam to 
010 The CE (NEZ) Guwahati. 

WE - 1. CAT Guwahati bench Judgment dated, 09/02/2005, on O.A. No. 30/2005 
Directorate letter No. 9/163/99-S.11I410 dated. 30/03/2005. 
Directorate letter No. 9/163/99-S.III, dated. 30/05/2005. 

Sir, 

I have gone through the above Directorate letters received through CE (NEZ) AIR & TV, 
Guwahati, but I could not be satisfied with the reason put forward in the Directorate letters. 
Being still aggrieved, I beg to lay the following few lines for your kind reconsideration & 
necessary action. 

That Sir, I do agree that a request or an option for transfer outside hometown can also be 
called a transfer on request but not for the purpose of disallowing TA, DA a. per actual sense of 
theterm. No doUbt I offered myself for posting in NE Region a C category and difficult place but 
I did not furnish any undertaking to forgo TA DA. Rather, I specifically asked for transfer TA 
DA vide my letter dt. 07/07/2003 which was forwarded to Directorate in response to their letter 
no 2/1/2003-S.III/421, dated. 25/6/2003 by the Office of AIR Visakhapatnam vide letter 
NoVIS-21 (VGM)/2003-S/1 123, dt. 09/07/2003. It is not understood as to how an officer who 
has asked for TA DA on transfer as per rule has been forced to forgo the same at the suit will of 
some one with negative attitude at the Directorate. 

That Sir, As Directorate says, a request for transfer to place of choice is not binding. 
Such request for transfer is considered to the extent it is possible. But it does not mean that the 
officer whenever posted to place of choice is required to forgo TA DA. Normally the officer is 
not forced to proceed on transfer without TA DA. In some cases, the authority may ask the 
applicant as in my case to furnish an undertaking to for go TA DA before issue of transfer order, 
and in such case, transfer order is issued only when the applicant is ready to forgo TA DA. In my 
case, I did not furnish any undertakinR to for TA DA on transfer to the office of CE (NEZ) 
AIR & TV, (juwahatL Therefore, I should not have been transferred if Directorate was not 
interested to allow me TA DA. 

ci 
Psstt. Dec 	& 
01oct(t u0o06 

OWN 



•/ 

-2- 
That Sir, Directorate says that it was clearly mentioned in my transfer order that no TA 

fDA would be entitled to me. Yes, it was mentioned like that but I myself was not the relieving 
authority. I was relieved by the station authority of AIR Visakhapatnam as per Directorate 
telephonic instruction on 26/08/2003 when I was present at the Directorate, followed by 
Directorate written instruction vide order no. 2/1/2003-8.111 (Pt.III)/578 dated. 24I09/2Q9. 

That Sir, It is not understood as to why the period of stay at AIR, Mysore & 
Visakhapatnain cannot be counted together. When I was earlier transferred from AIR Mysore to 
AIR Visakhapatnam without TA DA there does not seem to have been any legal hurdle to allow 
me TA DA on subsequent transfer to Guwahati aller a total period of 4.3 years stay (3 years 4 
months at AIR Mysore and Ii months at Visakhapatnam). As per rule, TA DA can be allowed 
for transfer even within 6 months which is of course without transfer lump-sum grant. 
Therefore, only for lack of will and positive attitude of some one in the Directorate, I should 
not be subjected to unnecessary harassment i.e. to force me to come on transfer to C category 
place of 3000 km away at own cost. In this connection, Hon 'ble CAT in the JudEment on 0.4. 
No. 3012005, dateS 0910212005 under para V has clearly stated that for acceptance of 
transfer, one cannot be allowed to suffer in terms of non-Erant of TA DA, that too when he did 
not submit any undertakinz to forifo TA DA on transfer to the office of CE (NEZ. 

Under the above circumstances, it is clear that I have been transferred at the behest of 

the Directorate, and therefore I once again request you to kindly allow me TA DA without any 
more hesitation within 30 days of receipt of this representation, so that I am not required to file 
any more suit in the Court of Law for the sake of justice and mitigation of sufferings. 

Thanking You, 

Date:- 1 5/06/2005 

Place: - Guwahati. 

Yours faithflilly 

\J/(,t *J 
(V.G. MALAGI) 

Assistant Director (Engineering) 
O/o the çE (NEZ) AIR & TV 

Guwahati-6 
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SPEED POST 
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PRASAR BHARATI 
BROADCASTING CORPORATION OF INDIA 

DIRECTORATE GENERAL : ALL INDIA RADIO 

NO. 9/163/99-5.111 	 New Delhi, 30.05.2005. 

Subject : Grant of TA/DA etc. to Shri V.G. Malagi, ADE on transfer from AIR, 
Visakhapatnam to O/o CE(NEZ) Guwahati. 

Reference O/o CE(NEZ), Guwahati's letter No. CE(NEZ)2 1(2)/2005-S 
dated 12.4.05 forwarding the representation dated 11.4.05 of Shri V.G. Malagi, ADE 
on the above subject. 

2. 	The parawise comments on the above said representation are given as 
under: 

It is wrong to say that a transfer of an officer outside of his home 
townlstate is not called a transfer on request. The cadre of ADE-is 
an All India cadre the incument can be transferred to any where in 
India. The request posting/transfer will be considered as transfer on 
request. 
As regards copy of AIR, Manual forwarded by Shri Malagi it is 
stated that nowhere it has been mentioned that the transfer on 
request outside the home state is not to be treated as transfer on 
request. It only states that if an official offers himself for posting at 
a 'C' category station, to the extent possible, such an offer would be 
accepted 	 _____ 
In the transfer order of Shri Malagi it was clearly mentioned that he 
will not be entitled to TA/DA/joining time etc. 
Shri V.G. Malagi joined at AIR, Visakhapatnam on 17.10.2002 and 
was transferred to O/o CE(NEZ) Guwahati vide order dated 
6.8.2003 and relieved on 17.09.03. Thus he was transferred without 
completion of his tenure at Visakhapatnam. 

V. 	T1riödôfstay 	ie& Visakhapatnam cannot bèuiifed 
öther as1theië ãtW diffentaiions not in thaiü 
Iühicipahty. 	- 

vi. 	There were no verbal instruction from the Directorate. His transfer 
order was issued on 6.8.2003 

3. 	In view of the statements mentioned above, Shri V.G. Malagi, ADE is not 
entitled to TA/DA and Joining Time for his transfer from AIR, Visakhapatnam and 
this may be conveyed to him and his dated acknowledgement sent to this 
Directorate. /_•\ I 

"-"hief Engineer (NEZ), 
Office of the CE(NEZ), 
All India Radio & Doordarshan 
GUWAHATI — 781006. 

( A.K. GUPTA) 
R OF ADMN.(E) 

\1A 
c. LI 

(ngg• 
pstt. DirectO MR & TV' 
010CE (EZ)6 

CuWa'1at 
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DT. 06-10-2003 

From, 

V.G. MALAGI 
Assistant Director Engineering, 
0/0 the Chief Engineer (NEZ), 

Guwahati. 

To, 

The Director General, 
Kind atten : Sri Ram Bilas, DDAEYI, 
All India Radio, AkashVafli Bhavan, 
5 ansadMarg, New Delhi-0 OUL 

( Through Proper cfiannet) 

Sub : Request for grant of TAA/JT on transfer to Zonal Office Notth East (Guwahati) 
- reg. 

	

Ref 	
i) Directorate letter No.2/2/2003S.11421 dated 25.06.2003 

My representation dated 07.07.2003 

uI) Forwarding letter dated 09.07.2003 
iv) Transfer order No. 2/1/2003-SI11 dated 06.08.2003. 

Sir, 	 i,tnd 

With due respect 1 may please be permitted to bring the following tew itnes 
tur SOUL 

consideration for grant of TA/DA etc on transfer to Zonal office (NE), Guwahati. 

After submission of my application for 
trans fer/posting to 0/0 CE(NEZ), AIR & TV, Guwahati I 

was asked to submit one un
dettaking for not claiming the DA/Jo1n1ng Time vide Dte. Letter under 

reference at (i) before issue of ny 
transfer order from the Directorate. As a reply to this Directorate, I 

ch u
ndertaking. I requested through representation dated 07.07.2003 (copy 

did not submit any su  
enclosed) for grant 0fTA/DA/JT on transfer on the following grounds that: 

	

i) 	
this was the transfer 4 years after drawing the TA/DA. 

it was a 
transfer to NEZ where usually staff is not interested to take transfer it being 

difficult & 2000 km away & 

t 
would be big loss if I was forced to take transfer without TA etc. Since my earlier 

iransfer from AIR, Mysore to AIR, VisakhaPatflam was also without TA/DA/JT 

to ho I was transferred to this office without TA/DA etc inspite of my 
it is not understood as  

cr,erfr. renuest for the same. 

I requested for transfer to NEZ as an option for the purpose of next t
ransfer/posting after 

completion of normal period of stay at a paicular station. Therefore, 
1 request you to kindly reconsider 

my request for grant of TDA etc on transfer to the O/o the CE (NEZ), AIR & TV, Guwahati (which is 
2000 km away and is a disturbed place and not my home town or place of special advantage). 

 -i- - 	(r—/7 

Enclo :4kpic... 

50 Jf-  

'~ "~' - ~k~ 

Yours faithfully, 

V. ,. 

(V.G. MALAG1) 
Assistant Director (Engineering), 

O/o the ChiefEflg111eer (NEZ), 



I 
From, 

/ 	 REMAiNDER 
DT. 30-01-04 

V.G. MALAGI 
Assistant Director Engineering, 
0/0 the Chief Engineer (NEZ), 
Guwahati. -06 

To, 

The Director General, 
[Kind atten : Sri Ram Bilas, DDA(E)], 
All India Radio, Akashvani Bhavan, 
Sansad Marg, New Delhi- hO 001. 

('7Jrougfia'roperC!anne() 

Sub : Request for grant of TAJDA/JT on transfer to Zonal Office North East (Guwahati) - reg. 

Ref . i) Directorate letter No.2/2/2003-S.m/421 dated 25.06.2003 
My representation dated 07.07.2003 
Forwarding letter dated 09.07.2003 
Transfer order No. 2/1/2003-S.ffl dated 06.08.2003. 

Sir, 

With due respect I may please be permitted to bring the following few lines for your kind 
consideration for grant of TA!DA etc on transfer to Zonal office (NE) Guwahati. 

This is in continuation to my representation Dt-06- 10-03 for grant of TA& DA in respect of my 
transfer to the Zonal office Guwahati (Difficult station), This is to inform again that, I did not furnish 
any undertaking to forego my TAJDAon transfer from Vishakhapatnam to Zonal office Guwahati, 
rather 1 requested to allow TA/DA wide my letter dt-07-07-03, forwarded by AIR Vishakhapatnani 
wide letter dt 09-07-03 in response to the Directorate letter No.2/2/2003-S.11h/421 Dated 25.06.2003. 

In this continuation it may be added that, I was transferred from AIR Mysore to AIR 
Vishakhapatnam where Ijoined on 16-10-2002. That time also I was not granted TA/DA although I 
was transferred after completing almost 3 1/2  years. Now while on transfer from Vishakhapatnam to 
Guwahati if I am forced to forgo TAJDA it will be heavy financial harassment to me for serving in 
North East after traveling for. May I again request you to kindly to grant TA/DA in respect of this 
transfer to Guwahati. 

I shall be grateftil if my request is granted early without any more hesitation. 

Thanking you 

J4 

V. G. MALACI 
Asstt. Pir''tO (C rTCT) 

uwahati28 10O 0  

Yours faithfully, 

(V.G. MALAGI) 
Assistant Director (Engineering), 

O/o the Chief Engineer (NEZ), 
AIR & TV : Guwahati. 
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C~/e  

PRASAR BHARATI 
(BROADCASTING CORPORATION OF INDIA) 

OFFICE OF THE CHIEF ENGINEER (NEZ) 
AIR &TV:GLJWAHATI 

CE (W1EZ)/21(2)/2004S/ 3"ftoor,  Dr. P. Kakati's building, 
Near Ganeshguri flyover, 

G. S. Road, Guwahati-781 006, 
Dated January 30, 2004. 

(Ma1zfcv 5ai3-t afi) 

for 

The Director General, 
Kind atten Sri Ram Bilas, DDA(E)], 

All India Radio, Akashvani Bhavan, 
Sansad Marg, New Delhi-hO 001. 

Sir, 

A representation received from Sh.V.G.Malagi is forwarded herewith. It is requested that 

nay kindly be allowed the TA/DA in view of the fact that, he has been transferred to this office after 

an of almost 4 1/2  years service at AIR Mysore and AIR Vishakhapatnam. It is seen from records that 
ad opted for transfer to North East with TAJDA. He specifically requested for TA/DA vide a 

-
esentation which was duly forwarded by the AIR Visakhapatnam. 

~/YQ1 (C 

- 

(fMalia6evSarrnañ) 	- 

cZi, Thrctor(dmn) 

forfffniiteT1J .  

Th 

V..MtT 
Asstt. DireCtO' 	) 

OjOCE (NEZ) /l• 

Gu1Na1781 OOu 



From, 
V.G. MALAGI 
Assistant Director Engineering, 
0/0 the Chief Engineer (NEZ), 
Guwahati. - 06. 

To. 
The Director General, 
[Kind atten: Sri K.M.Paul, E.in.C], 
All India Radio. Akashvani Bhavan, 
Sansad Marg, New Delhi- i 10001. 

(_flirough ProperCliaiuwl) 

Sub: Request for grant of TAJDA/JT on transfer to Zonal Office North East (Guwahati) 

Ref: Transfer order No.. 21112003-S.11I dated 06.08.2003. 

Sir, 
With due respect I beg to bring the following few lines for your kind perusal and sympathetic 

consideration for grant of TA/DA etc on my transfer to Zonal office (NE) Guwahati. 

That Sir, I was transferred vide Directorate order no.2/1/2003-S111 dated 06.08.2003 to 0/0 the CE 

(NEZ) Guwahati, but it is regretted to state that I have not been granted the TA IDA on transfer though I did 
not furnish any under taking to forgo TA/DA in the event of my transfer to North East Zone. When I opted 
for transfer from AIR Vishakhapatnam to Zonal CE's office at Guwahati, I was asked before the processing 7 
issue of transfer order by the Directorate vide letter no.2/2/2003-S.111/421 dated 2506.2003 to furnish a" 
undertaking to forgo the TAIDA (with out mentioning the reason why 1 was not eligible for TA/DA). But I 
did not furnish any undertaking to this effect. I rather represented for transfer with TA/DA vide my letter 
dated. 07.07.2003 forwarded through AIR Visakhapatnam, covering letter No.VIS-21(VGM)/2003-s/1 123. 
dt.09-07-03. As such it is not understood as to why TA/DA & JT was disallowed when I have not at all 
given the under taking to forgo the same. 

That Sir, I have served at DDK Guwahati for the period from Jan 1997 to May 1999 (two and half 
),ears). Thereafter I was transferred to AIR Mysore where I joined on 02-06-99. After 3 Vt years service at 

AIR Mysore, I was transferred to AIR Vishakhapatnarn with out TAJDA on the plea that I did not compih 
4 years stay at AIR Mvsore to. which I did not object. But this time my transfer from AiR Vishakhapatnam 
to the o/o the CE (NEZ) Guwahati with out TA/DA & JT is ver painful. I should get the transfer incidentals 
when I opted for this transfer after total 4 years 4 months after drawing the transfer incidentals and that too I 
was transferred against my willing to forgo the transfer incidentals. 

That Sir, after joining at the Zonal office Guwahati, I represented through proper channel again vide 
letter dt-06-I0-03. A remainder was also.issued to the Directorate vide letter dt-30-0I-04 but till date nothing 
is heard from the Directorate about the grant of TA IDA, 

That Sir. I wish to clari', in this connection, that Guwahati is neither my hometown nor it is a place 
of Roses, It is still a difficult place. I opted for Guwahati the difficult station to get my transfer eally and to 
get rid of the Superintending Engineer AIR Vishakhapatnam who is always creating problems under the 
continues state of intoxication for those who did not move wit him in hand in glove. A copy of my let:ter di-
23-01 -0 3  to the Superintending Engineer and The Station Director of AIR Vishakhapatnam on incident that 
took place during my stay at Vishakhapatnam is enclosed here with in support of the background for which 
actually I applied for transfer form Vishakhapatnam. 

Under the above circumstances it is requested to kindly look in to the matter and order for the grant 
of transfer TA /DA & IT at an early date. 	J4 Thanking you, 

Your s faithfully. 

Dated: - 21-04-04 	 V. C. MALGT 

Place - Guwahati 	
Asstt. Director (Engg.) 

Enclo: - As above 	O)OCE (Na) AiR & TV 	V.G.MALAG1 
CuWahat181006 

/ 
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NO. CE (EZ)/21(2)1VGMI2004-S75'7 

PRASAR BF1A1ATI 
(BROADCASTING CORPORATiON OF INDIA) 

PPTCI flP T}.IP. rrnrzc P.MGTNPPP IMP.7\ 
S_fr S S S'4SS S_I S A .tSJ 

S_IS SS4S A_IA I AL •SJAJA \A IA_JO_I, 

iJR TV GUWA Tl. 

3497(oOr, Dr. P. Kakatt'S Building, 
Near Ganeshguri Flyover, 

G. S. Road, Guwahati —781 006. 
Dated the May 7, 2004. 

The Director General, 
[By Name Sri Ram Bilas, DDA(E)], 
All India Radio, 
Akash\iani Bhavan, 
parliament Street, 
New Delhi-i 10 001. 

Sub Request for grant of TA/DA etc on transfer ,  from AIR, 

Visakhapatnarn to Sri V. G. Malagi, Asstt. Director (Engg.). 

Sir, 

A representation dated 21/04/2004 submitted by Sri V. G. Malagi, ADE of 
this o'ffice for grant of TA/DA & Joining time on transfer from AIR, Visakhapatnaifl is 

forwarded herewith for kind consideration. 

Lk M 	XD1ii1 a gfrtransferto théNo ib 

'7tAMY 	ViRakid&tnam 41d not ftthihy 	gto forgoj 
25/6/03 AssIli 

entitled-to-TM- 

It is requested that Directorate approval for payment of TAjDA etc to 
Mr. Malagi, ADE may please be communicated at an early date. 

Yours faithfully, 

Enclo 

V. C.  TAAIMI 

Asstt. jrectO 
010CE(NE2.) (l' 

(R ¶/c 3m/ia) 
'Director ('Engineering) 

for c/i i.ef 'Engineer (W'E 

, 
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From, 
V.G. MALAGI 
Assistant Director Engineering, 
0/0 the Chief Engineer (NEZ), 
Guwahati .- 06. 

To. 
The Director General, 
[Kind atten: Sri Ranveer Singh DE (EA), 
All India Radio, Akashvani Bhavan, 
Sansad Marg, New Delhi- I 10 00 1. 

( flrougfi Proper Cfianne() 

Sub: Request for grant of TAIDAIJT on transfer to Zonal Office North East (Guwahati) 

Ref: Transfer order No. 2/1/2003-S .1 II dated 06.08.2003. 

Sir, 
With due respect I beg to bring the following few lines for your kind perusal and sympathetic 

consideration for grant of TA/DA etc on my transfer to Zonal office (NE) Guwahati, 

That Sir, I was transferred vide Directorate order no.21112003-S.1I1 dated 06.08.2003 to 0/0 the CE 

(NEZ) Guwahati, but it is regretted to state that I have not been granted the TA IDA on transfer though I did 

not furnish any under taking to forgo TA/DA in the event of my transfer to North East Zone. When I opted 
for transfer from AIR Vishakhapatnam to Zonal CE's office at Guwahati, I was asked before the processing / 
issue of transfer order by the Directorate vide letter no.2/2/2003-S.11I/421 dated 25.06.2003 to furnish an 
undertaking to forgo the TA/DA (with out mentioning the reason why I was not eligible for TA/DA). But I 
did not furnish any undertaking to this effect. I rather represented for transfer with TAJDA vide my letter 

dated. 07.07:2003 forwarded through AIR V isakhapatnam, covering letter No.VI S-2 1 (VGM)12003 -s/ 1123. 
dt.09-07-03. As such it is not understood as to why TA/DA & iT was disallowed when I have not at all 

given the under taking to forgo the same. 

That Sir, I have served at DDK Guwahati for the period from Jan 1997 to May 1999 (two and half 
years). Thereafter I was transferred to AIR Mysore where I joined on 02-06-99. After 3 '/4 years service at 

AIR Mysore, 1 was transferred to AIR Vishakhapatnam with out TA/DA on the plea .  thatjdidnotconiJ.i 

4 years stay atAJg Mysore,to, which I did not object. But this time my transfer from AIR Vishakhapatnam 

to the 0/0 
the CE (NEZ) Guwahati with out TA/DA & iT is very painful. I should get the transfer incidentals 

when I opted for this transfer after total 4 years 4 months after drawing the tranfrJncidentalS and that too 1 

was transferred against my willing to forgo the transfer incidentals. 

That Sir, after joining at the Zonal office Guwahati, I represented through proper channel again vide 
letter dt-06-10-03. A remainder was also issued to the Directorate vide letter dt-30-01-04. again represented 

on 2 1-04-04 but till date nothing is heard from the Directorate about the grant of TA IDA. 

That Sir, I wish to clarify, in this connection, that Guwahati is neither my hometown nor it is a place 
of Roses; It is still a difficult place. I opted for Guwahati the difficult station to get my transfer early and to 
get rid of the Superintending Engineer AIR Vishakhapatnam who is always creating problems under the 
continues state of intoxicgtjn for those who did not move with him in hand in glove. A copy of my letter dt-
23-0 1-03 to the Superintending Engineer and The Station Director of AIR Vishakhapatnam on incident that 
took place during my stay at Vishakhapatnam is enclosed here with in support of the background for which 

actually I applied for transfer form Vishakhapatnam. 

Under the above circumstances it is requestedtqldly ook 'n to the mafler and order for the grant 

of transfer TA IDA & JT at an early date. 	J 
ian ing you, Your s faithfully, 

Dated: - 22-07-04 	 V. c. MALAGI 	
V. 

Place: - Guwahati 	 Asstt. Director (Engg.) 
F.n: - As above 	010CE (NEZ) AiR & T'1 	V.G.MALACJI 

S 	 Guwahati781006 
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PRASAR BHARATI 
(BROADCASTING CORPORATION OF tIN VIA) 

OFFICE OF THE CHIEF ENGINEER (NEZ). 
AIR & TV: GUWAHATI 

No. CE (NEZ)/21(2)/2004 —S 	
3rd Floor, Dr. P. Kakati's Building, 

Near Ganeshguri Flyover, 
G. S. Road, Guwahati-78 1006, 

Dated the 
23rd July, 2004. 

To, 
The Directorate General, 
(Kind attention Shri 0. P. Guliani, DDA,S-IV(B), 
All india Radio, 
Akashvani Bhavan, Parliament Street, 
New Delhi - 110001. 

Sub Request for grant of TA/DA! JT Mr. Malagi, ADE on 
transfer from AIR, Vishakhapatnam to CE (NEZ),AIR& TV, 

Guwahati. 

Ref: This office letter of even no. dt.30/0I/04 & 07/05/2004. 

Sir, 

Mr. V. G. Malagi, ADE t this office has submitted one mor 

representation for grant of TA DA etc. on transfer and the same is forwarded herewith. 

H i s case for grant of TA DA & JT on transfer from AIR Vishakhapatnam 
to this office has been examined in details at this office and found that he took this 
transfer after more than 4 yrs. stay both at AIR, Mysore & AIR, Vishakhapatnam and he 
did not furnish any undertaking to forgo TA DA etc. Hence his request for grant of TA 
DA & .JTetc. was recommended from this office vide letters of even Nos dt.30/0I/04 and 
dt. 07/05/2004 under reference but nothing is heard from Dtc. till date. 

it is, therefore, requested that Directorate approval or otherwise in the 
matter may please be conveyed at an early date for onward .infornation to Mr. Malagi, 

ADE. 

Yours faithfully, 

Enclo: As above 

(Ma/i adev S(irrnah) 
Dy. Director ('Adrnn.) 

JAq~~-Q;j-
for chief En.ineer ("NEZI 

y to Shri V. G. Malagi, ADE, 0/o the CE (NEZ), AIR & TV, Guwahati - 6. 

v- 
v. C. 	 for chief EnRineer (NEZ) 

010-CE (NEZ)' 



1 ron. 

Assistant Director Engineering, 	
/ 

0/0 the Chief Engineer (NEZ). 
- 

To. 
The Director GeneraL 
[Kind atten: DE (EA)1, 
All India Radio. Akashvani Bhavan. 
Sansad Marg. New Delhi-I 10 001 

( 	

p 

(hrough(proPrChtfl) 

Sub: Rca uest for irant 0fTA/DA/JT on transfer to Zonal Office North East (Guwahati 

Ref: Transfer order No. 2/1/2003-S.111 dated 06.08.2003. 

Sir, With due respect I beg to bring the following few lines for your kind perusal and sympathetic 

consideration for grant of TA/DA etc on my transfer to Zonal office (NE) Guwahati. 

'l'hat Sir, I was transferred vide Directorate order no.2/1/2003-S.111 dated 06.08.2003 to 
0/0 the CE 

(NEZ) Guwahati. but it is regretted to state that I have not been granted the TA IDA on transfer though I (lid 
not furnish any under taking to forgo TA/DA in the event of my transfer to North East Zone. When I opted 
for transfer from AIR VishakhapatflaIfl to Zonal CE's office at Guwahati. I was asked before the processing / 
issue of transfer order by the Directorate vide letter no.2/2/2003-S.111!421 dated 25,06.2003 to furnish an 
undertaking to forgo the TA/DA (with out mentioning the reason why I was not eligible for TA/DA). But I 
did not furnish any undertaking to this effect. 1 rather represented for transfer 

with TAL1A vide my letter 

dated. 07.07.2003 forwarded through AIR Visakhapatflam. covering letter N
o.VIS2l(VGM)I2003sm 23 . 

dt.09-07-03. As such it is not understood as to why TA/DA & JT was disallowed when I have not at all 

given the under taking to forgo the same. 

That Sir, I have served at DDK Guwahati for the period from Jan 1997 to May 1999 (o and half 
vears. Thereafter I was transferred to AIR Mysore where I joined on 02-06-99. After 3 

1/4 years service at 

AiR Mysore, I was transferred to AIR Vishakhapatnarn with out 
4veal.stay.AiR...MV50re to. which I did not object. But this time my transfer from AIR Vishakhapatilaill 
to the o/o the CE (NEZ) Guwahati with out TA/DA & iT is very painful. I should get the transfer incidentals 

when I opted for this trpsfer after total 4 years 4 months after drawing the trjif
. [jflcidefltatS and that ti 

was transferred against my willing to forgo the transfer incidentals. 

That Sir, after joining at the Zonal office Guwahati, I represented through proper channel 4gZ4Vf vide 

letter dt-06- 10-03. A remainder was also issued to the Directorate vide letter dt-30-0 1-04. represented on 21-

04-04 and 40p 
on 22-07-04. but till date nothing is heard from the Directorate about the grant of TA IDA. 

That Sir, I wish to clari, in this connection, that Guwahati is neither my hometown nor it is a place 
of Roses: It is still a difficult place. I opted for Guwahati the difficult station to get my transfer early and to 

get rid of the S uperintending Engineer AIR Vishakhapatnam who is always creating problems under the 
continues state of jpiQxiciioJ1 for those who did not move with him in hand in glove. A copy of my letter dt-

23-01-03 to the S u perintending Engineer and The Station Director of AiR Vishakhapatflam or incident that 
took place dwing my stay at Vishakhapatnam is eiwlosed here with in support of the background fdr which 

actually I applied for transfer form Vishakhapatnam. 

Under the above circumstances it is requested to kindly look in to the matter and order for the 

grant of transfer TA /DA & JT at an early 
Stier- 

Thanking you, 	 2J/- 
cJ_*-J 

Your s faithfully. 

Dated: - 29-11-04 	 . 
Place: - Guwahati

V. G. MALAGI 	 . 
Asstt. Director Engg.) 

O)OCE (NEZ) AIR & rV 	 V.G.MALAGI 

Guwahati76100 
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V.G.MALAGI 
ADE, 0/0 The CE (NEZ) 

GUWAHATI-06 

Dear Shri, D.K.Bandyopadhyay sahab, 

I may please be permitted to divert your kind and precious time and attention towards the 
grant of TA/DA/JT in view of my transfer to the Zonal office Guwahati. 

This is in continuation to my previous representation Dt-06-10-03 for grant of TA& DA in 
respect of my transfer to the Zonal office Guwahati (Difficult station), It is requested by your honor to 
please verify again that, I did not furnish any undertaking to forego my TA/DA on transfer from 
Vishakhapatnam to Zonal office Guwahati, rather I requested to allow TA/DA vide my letter dt-07-
07-03, forwarded by AIR Vishakhapatnam vide letter dt 09-07-03 in response to the Directorate 
letter No.2/2/2003-S.11I/421 Dated 25.06.2003.It is requested by your kind self to allow the 
TA/DAIJT in respect of my transfer to the Zonal office Guwahati from AIR Vishakhapatnam. 

I shall be grateful if my request is granted early without any more hesitation. 

Thanking you with regards, 
Dt-06-02-04 
P1-Guwahati 

V.G.MALAGI 

(ASSAM SACHJBAI.AYA) 	rntr.2 
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N State Remarks 

I Aizwal MI I post of ASE & I post of AE yacant 
2 Belonia TR I post of $E & I post of AE vacant, 
3 Churachandpur MA I post of SE & I post of AE vacant 
4 Dibrugarh AS I post of Sg.E, I post of SE,, Ipost of ASE & 3post of AE vacant 
5 Diphu AS The post. of ASE is vacant. Station is, running with EA as Engg. Hea.d 
6 Gangtok SI I post of SE & I post of ASE vacant 
7 Guwahati AS I post of SE 	& 3 post of AE vacant 
8 Haflong AS I post of SE is vacant; Ipost of A E is vacant,.' Station is running with SEA as Engg. 

Head 
9 Imphal MA I post of $g Engr I post of ASE and 4 posts of AE are vacant 
10 Jorhat AS I post of SE is vacant 
11 Jowai ME I post of AE is vacant 
12 Kilashahar TR Ipost of SE & 1 post of AE vacant 
13 Kohima NA I post of Sg Engg, Ipost of ASF & 3 post of AE are vacant 
14 Kokrajhar AS I post of SE is vacant & I post of AE is vacant 
15 Mokokchng NA I post of SE is vacapt 
16 Mon NA I post of,  AE is vacant 
17 Passighat AR I post of SE,1 post of ASE is vacant 
18 Shillong ME I post of AE is vacant 
19 Silchar AS I post of SE & I post of AE vacant 
20 Tuensang NA I post of AE is vacant 
22 Tura ME I post of AE is vacant 
23 Tawang AR I post of ASE is vacant 
24 Williamnagar ME I post of AE is vacant 
25 Ziro AR I post of ASE is vacant 

Post of I DE, 2 DDE 5 ADE vacant 	 . 26 Zonâl off ice AS 
(NEZ)  

0 
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IN THE CENTRA  
61)WAHA 

,. 

BENCH, GUWAHATI 

IN THE MATTER OF 

O.A,NO.230 of 2005 

Shri V.G. Malagi 

- vs - 

Union of India & Others 

Applicant 

Respondents 

WRITTEN STATEMENT FOR AND ON BEHALF OF 
RESPONDENT NOS. I AND 2. 

I, SHRI MAHADEV SARMAH, Deputy Director (Admn.), 

Prasar Bharati (Broadcasting Corporation of India), Office 

of the Chief Engineer (NEZ), AIR & TV, Guwahati, do hereby 

solemnly affirm and say as follows: 

1. 	That I am the Deputy Director (Admn,), Prasar 

Bharati (Broadcasting Corporation of India), Office of the 

Chief Engineer (NEZ), AIR & TV, 2 11  & 31  Floor, Dr. P. 

Kakati's Building, Near Ganeshguri Flyover, G.S. Road, 
0 

Guwahati-6, and I am fully acquainted with the facts and 

circumstances of the case. I have gone through a copy of 

the application and have understood the contents thereof. 

Save and except whatever is specifically admitted in this 

written statement and the other contentions and statements 

may be deemed to have been denied. I am authorized to file 

the written statements on behalf of all the respondents. 



2 

2. 	Parawise comments : 

21 	That with regard to the statements made in para 4 

of the application, the answering respondents beg to submit 

that the applicant was transferred from Guwahati to AIR, 

Mysore on promotion vide this Directorate's Order No.33/99-

A.III, dated 27.04.1999 [F.No.2/7/99-S.IiI] (Annexure-1) 

and he drew all benefits admissible under transfer policy 

such as TA/DA & Joining Time etc. as he was entitled For 

the same on account of completion of the prescribed tenure 

for Guwahati. 

He assumed the charge as ASE at AIR, Mysore on 

02.06.1999 (Annexure-2). At the time of working period In 

AIR, Mysore, the applicant had requested for transfer to 

AIR, Visakhapatnam (Annexure-3). At that time he had not 

completed his tenure in AIR, Mysore i.e. of 4 years. He had 

completed only 3 years of service in AIR, Mysore and was 

transferred to AIR, Visakhapatnam at his own request, vide 

this Directorate's Order No.49/2002-5.III tF.No.2/6/2002-

5.111 dated 28.03.2002 (Annexure-4). 

As he was transferred on his own request and 

before completion of tenure from AIR, Mysore to AIR, 

Visakhapatnam he was not entitled for any TA/DA and Joining 

Time. 

While working in AIR, Visakhapatnam w.e.f. 

17.10.2002 (Annexure-5) the applicant had wlllfully.asked 

for transfer vide his application dated 20,03.2003 

(Annexure-6). 

\1 

/ 

PA, 
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The appUcant joined AIR1 Visakhapatnam on 

17.10.2002 and was transferred to 0/0 CE (NEZ), Guwahati 

at his own request on 06.08.2003. The prescribed tenure 

period at AIR, Visakhapatnam is minimum four years, Thus, 

the applicant had not completed his tenure period of four 

years and only served AIR, Visakhapatnam for 9 ½ months. 

According to the provisions contained in the transfer 

policy, he is not entitled to any TA/DA and Joining Time 

etc. because of non-completion of tenure period at AIR, 

Visakhapatnam and the fact that this transfer was at his 

own request (Annexu re-I). 

The transfer of the applicant from AIR, 

Visakhapatnam to 0/0 CE (NEZ), Guwahati was effected on his 

own request and the Department had acceded to his choice as 

requested by him, by transferring him to the Zonal. Office, 

Guwahati. 

The transfer of the applicant was effected from 

AIR, Mysore to AIR, Visakhapatnam due to his own request 

and so also from Visakhapatnam to O/o CE (NEZ), Guwahati 

was effected on his own request. In the transfer policy, 

there is no provision to count together the stay period at 

two or more stations as claimed by Shri F4alagi in his 

representation. 

2.2 	That with regard to the statements made in para 

4.A of the application, the answering respondents beg to 

submit that the applicant, while working in AIR, 

Visakhapatnam w.e. f. 17.10.2002 (Annexure-5), had willfully 
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asked for transfer vide his application dated 20.03.2003 

(Annexure-6). 

	

2.3 	That with regard to the statements made in para 

4.8 of the application, the answering respondents beg to 

submit that the transfer of the applicant from AIR, 

Visakhapatnam to 0/c CE (NEZ). Guwahati was effected on his 

own request and the Department had acceded to his choice as 

requested by him, by transferring him to the Zonal Office, 

Guwahati. In his request for transfer to 0/0 CE (NEZ), 

Guwahati, the applicant had clearly stated that he wants to 

avail NE quota for his daughter's higher education. Thus 

his request for transfer to North East was for his personal 

benefits and not for in the public interest. 

	

2.4 	That with regard to the statements made in para 

4.0 of the application, the anwering respondents beg to 

reiterate the reply given in para 2.1 above. 

	

2.5 	That with regard to the statements made in para 

4.D of the application, the reply given in para 2.1 above 

Is reiterated. 

	

2.6 	That with regard to the statements made in para 

4.E of the application, the respondents deny the same. 

"7 

lrf 
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44 	 2.7 	That with regard to the statements made in para 

4,F of the application, the answering respondents beg to 

submit that these are matters of record. 

	

2.8 	That with regard to the statements made in para 

4.G of the application, the respondents deny the contents 

of 	this para. The 	applicant's representations 	were duly 

replied on 30.05.2005 	and 20.07.2005 	vide this 

Directorate's file No.9/163/99-5.111 (Annexure-8). 

	

2.9 	That with regard to the statements made In para 

4.H of the application, the answering respondents beg to 

submit that these are matters of record. 

	

2.10 	That with regard to the statements made in para 

4.1 of the application, the respondents have no comments to 

make. 

3 	That with regard to the statements made in para 

5,A of the application, the answering respondents beg to 

reiterate the reply given in para 21 above, 

3.1 	That with regard to the statements made in para 

5.B.a of the application, the respondents deny the contents 

of this para. The applicant joined AIR, Visakhapatnam on 

17.10.2002 and was transferred to O/o CE (NEZ), Guwahati at 

his own request.on 06,08.2003. The prescribed tenure period 

at AIR, Visakhapatnam is minimum four years. Thus, the 



applicant had not completed his tenure period of four years 

and only served AIR, Visakhapatnam for 9 months. 

According to the provisions contained in the transfer 

policy, he is not entitled to any TA/DA and Joining Time 

etc, because of non-completion of tenure period at AIR, 

Visakhapatnam and the fact that this transfer was at his 

own request (Annexure-7). Annexure-3 of his O.A. clearly 

shows that his request was considered and examined. He was 

accordingly informed of Directorate's decision via AIR, 

Visakhapatnam on 24.09.2003 (Annexure-9). 

3.2 	That with regard to the statements made in para 

5.B.b of the application 1  the answering respondents beg to 

submit that the O.A. was disposed of at the admission stage 

without issuing any notice to the respondents with the 

direction to the respondents to pass reasoned, detailed and 

speaking order in view of the rule position as well as law 

on the said subject regarding entitlement or otherwise of 

the TA/DA/Joining Time This was to be done within a period 

of 3 months from the date of receipt of order. As per the 

directions of the Hon'ble CAT a speaking order was issued 

vide this Directorate's letter No.9/163/99-S.III/310, dated 

30.03.2005 which the applicant has also annexed as 

Annexure-12 of the O.A. 

3.3 	That with regard to the statements made in para 

5.B.c of the application, the respondents reiterate the 

reply given In para 5.B.a above. 
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3.4 	That with regard to the statements made in para 

5,Bd of the application,, the respondents deny the contents 

of this para. 

• 	 3.5 	That with regard to the statements made in paras 

5.B. e to g of the application, the 'answering respondents 

beg to submit, that as per rules there is no provision of 

any sort of undertaking on this issue, however, tne 

'department doe so to avoid any litigation. Also nowhere, in 

the rules it is stated that unless an officer under 

transfer gives an undertaking to forego TA/DA and if the 

transfer Is at his own request without completing the 

prescribed tenure, he is entitled to TA/DA. It Is again 

reiterated that the petitioner was transferred at his own 

request and when his request was acceded to by the 

department he had not completed the prescribed tenure at 

AIR, Vishakhapatnam. Also, the order of his transfer to 

Guwahati clearly mentions that he will not be entitled to 

TA/DA/3oining Time etc. (Annexure 10). Besides, the 

applicant is well aware of the policy that in case of 

request transfer TA/DA and joining time is not permissible 

and this policy is applied equally on all request transfers 

of employees. 

3.6 	That with regard to the statements made in para 

5.C.a of the application,' the respondents deny the contents 

of this para to the extent that Annexure-3 of the O.A. does 

not talk about any telephonic instruction on 26.08.2003. 



	

3.7 	That with regard to the statements made in paras 

S.C. b & c of the application, the answering respondents 

beg to submit that the aUegations are based on 

presumptions and hence denied. 

	

3.8 	That with regard to the statements made in pära 

5.D.a of the application, the answering respondents beg to 

submit that this para refers to a transfer policy 

guidelines and has been annexed as Annexure 9 by the 

petitioner. The last para of this annexure is reiterated 

below and is self-explanatory: aRep roduced below is an 

extract from the judgment of the High Court of Karnataka on 

the issue of transfers ............... . As held by the Supreme Court 

in Shantikumari Vs. Regional Deputy Director of Health 

Services, Patna Division, AIR 1981, Supreme Court 1577, it 

is not open for this Court to interfere in the matter of 

transfer and that any grievance of a Civil Servant in the 

Hatter of transfer has to be considered by the Government 

Authority." 

	

3,9 	That with regard to the statements made in para 

5.D.b of the application 1  it Is once again reiterated that 

on both the occasIons i.e. from Mysore to VIshakhapatnam 

and from Vishakhapatnam to Guwahati the petitioner was 

transferred on his own request and each time he had not 

completed the prescribed tenure. in such an event, as per 

the policy guidelines 1  he is not entitled to TA/DA and 

Joining Time. 

8 

4-1 
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.10 	That with regard to the statements made in 

paragraph SE of the applicatiOfl the respondents reiterate 

the comments to para 21 above1 

3.11 	That with regard to the statements made in para 

S.F (wrongly shown as (0) in the O.A.), the respondents 

deny the contents of this para. It is to be appreciated 

that the department is sympathetic towards the 

requests/representations of its employees which is obvious 

from the very fact that whenever the petitioner has 

requested for transfer to a particular place he was 

transferred. However, the department is bound by certain 

rules and regulations which are not in favour of paying 

TA/DA tothe petitioner when he has not completed the 

prescribed tenure at AIR, Vishakhapatflam from where he was 

transferred at his own request. 

That with regard to the statements made in para 6 

of the application, the respondents deny the contents of 

this para. Annexure-3 of his O.A. clearly shows that his 

request was considered, examined and was not acceded to. He 

was accordingly informed of the Directorate's decision via 

AIR, Visakhapatnam on 24.09.2003 (Annexure-9). 

That with regard to the statements made in para I 

of the application, the respondents beg to submit that 

these are matters of record. 
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6. 	That with regard to the statements made in pa ras 

8 and 9 of the application, the respondents beg to submit 

that the O.k. has no merits, as such it may be dismissed 

with a cost. The submissions of the applicant do not 

warrant issue of any interim order by this Hon'ble Court as 

allegations levelled by the applicant are baseless. 
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VERIFICATION 

I, Shri Mahadev Sarmah, Deputy Director (Admnj, 

Prasar Bharati (Broadcasting Corporation of India), Office 

of the Chief Engineer (NEZ), AIR & TV, 2' & 3 1  Floor, Dr P. 

Kakati's Building, Near Ganeshguri Flyover, G.S. Road, 

Guwahati being duly authorized and competent to sign this 

verification do hereby solemnly affirm and state that the 

statements made in paragraphs - of the 

application are true to the best of my knowledge and 

belief, those made In paragraphs being 

matters of record are true to my information'derIved there 

from and those made in the rest are humble submissions 

before the Hon'ble TribunaL I have not suppressed any 

material, facts. 

And I sign this verification on this the -9 

day of  A4;;~~_204, 

DEPONENT 
113F 	T'1 \ 

Mohodevsarrfloh \ 
3t 	 (nN) 

• 	 Dy, Directcr t/&nn.) 
- 	 • 	 n1i 

0/0 CE (NEZ) AIR & TV 

C-UW4,'fl-78IOO6 



S 	 PASAR BHARTI 
3RCADCASTIN6 CURPORAT1O4 OF INDIA 

S 	
ERECTORAE GENERALALL NDIA RADIO T  

Nà..2/7/99_S.III 	 New Delhi, 29.4.1999 

OR3T?ER WO.3f99-S.1II 

in pursuance of Ministry of l&B's 	Orer 	
4o15/998(1)) 

dated 2499tF.O.302f2/99 	(D)) fuIioing Assistwt Engineers 

are hereby posted on promoinn en ad-hoc basis a 	the 	stations' 

entioned against each for a period cf one year 
or till such tine 

pots are filled on regular basis, 	i.cheer 
is earlier, 	to 

the Junior 	Ti.e Sclo f,Indi 	Brradcasting (Engg.) 	Services 

with effect from they scu 	the charge of the post at the 	
place 

S 

of pcsting S  

S. are present Plaze of posting 

pc3tng on ad-hoc proot ion 

S / Sh r 

 P.L. Gupta LPT, 6u'aspUr AIR, ShiIa 

 V.5. 	agasayafla DSDn,e DBDn, 	0e3.hi 

 S.P. Dajai DO<, Jalan'har DK, 	lndhar 

4 G.P. Aggarai Di)K, 	ii1hj 00K, Delhi 

5 O.K. Dash LPT, PuH. 00K, Shiliony 

6. • N. Rangaiah DD(., 0angalore - SET, AIR, 
Bangalare 

 D.K. Kzpcor 0/c CE(NZ),A1R &T'J, HPT 	AIR,ChacUr, 

4zv 	Delhi 

 

- 

R.C. Jain LPT, SaiocdhG7Ur H'T, AIR, Alarh 

 D.A. Shutla 00K, Mn-med ab ad DD, Mumhai 

• 10. H.C. Sridhar 
00K, Bangaicre DDE, aanQalavo  

ii. F.S. Gaicad 00K, t&gpur AIR, 	ule 
(against SE post I 

 •D.N. Kadu, LrT, HjnçhZt 0/0 C(Wfl,AR Z& 
TV, tuethai 
(AIR Roll) 

 St. R.V. Khcr AIR, Sangli AIR, Sangl.. 

 S.N. Sarsah DDK, 	atti DDK, Agartala 

Sushit Kua' 	 00K, Calcutta 	 00K, Caicuta 

Chatero2 
S.ot.3eetz Lclg 

R.S.. Vora 
1B. A.K. EoeI 

 V.arayan Rae 
 V.P. 	Jam 

 O.P. Jam 
 6.P. Vyas 

, h F. i 

AIR, Raipur 
f'-C' Uii"; 1 0SAiiL 
N. Ih.i. 
DDK [3hub - Nar 

C ,C, fl.-3fl- i 
rK, i 

00K, Cc - i 

AIR, Panaji 
AIR, Nagpur 
D6AIR, mev Dethi 

00K, b'hubane-cwar 

CBS, Deihi 
00K, Delhi 
00K, {(ohia 

I 

— — 



fN9) 
23'. rithd. y1dris (han 	VBS. AIR, Mubai 	'A1R, Chhatarpur 

R.K. Sanjoc 	 HFTV, Ph 	 DD(, Jalandh'ar 

I.D. Srivastava 	DDR, SaVqkhpur 	AIR, Alra 
M. S.C.. Ver.a 	 0/0 CEUZ,AIR &TV, AIR, Jalandhar 

New Delhi 
27. R. 2alaraan 	 HPT, AIR, Avazii, 	AIR, Dhaaiipata 

Channai 
28,S.. HaiderAli 	DD,areilly 	A1, Patna 
29; VSiisiaan, 	 SPT,, AIR, Bangalore. AtR.,'AIR, 

Bana'Izre S .  
30.. L. Ra:hara 	DDK, Ban.alre 	 Cuwahati 

(UCT DD(, Suwahat i 	 ' ' 
3I.S.6unaec:haran 	AIR, Tuticrin 	AIR, Tirüch'ir.aalui 

Y.V. Path.:.:anabha 	DDK,Thiruanartha- 	AIR, Sathalur 
• 	 pura' 

S. Rajkur Rio 	AIR, Tirurelvali 	0/z CE(R2D,4IR 
DDn, New Dlhi 

4.. 	e Supta 	AIR, uru{:he.tr-a 	PD Ucit, D6AIR 
New Delhi 

• 35. Qiat Kuar 	 HPT, Ara 	 DGzDDn,Delhi 
36, B.L. J.aiwal 	 DD(, Kohima 	 DDK, Cohi.:.:a 

N.S. 	 LPT, Manendragarh 	CPS, Dalh. 
R.Peraewaa.:y 	 AzR, Cdapah 	 AIR, 'Braham'Jar 

Chandeh(.ant 	HPT, AIR, Ajer 	P?D Unit,D6AIR, 
New Dethi 

t.M. Nil. rgek.ar 	DDi1, Muthai 	 DD, 1uthai 

• 	41 1ohd Vaeen' 	 CtIS, AIR, Ayanaar, AIR, Abikapur 
• 	 New Delhi 

42. 5E.Raendran 	' TVRC, Thiruyaiyaru AIR, Tuticrir 

• 	43. Balraj Raput 	HFTV, 8hat.nda 	AIR, •Rpur 
44. A.A. Patel 	, 	HPT, Dwarka 	 H?T, Dwara 

• 	45. A.Y. Ti:Qc 	 Central 5tres, 	Central Stores, 
Delhi 	 Delhi 

Sr:antha 	 ...PT, .Saara 	 DDR., Baalre. 
B.Raaway 	 AIR, Hyderabad 	AIR, Hyderabad 

• 	45. H. SQpalakrihnan - AIR, Cibat,re 	AIR, Cibatre 
-'LI 

49. T... Chatterjee 	LPT.. Dha.:bad 	 ?PC, 6uahati 

30. A.Surendran 	 LPT, Shcranur 	DD, Trivandru 

Sedhurapadiar 

	

	Q/cCE{SZ,AIR &TV, CBS, Chennai 
Chec.:ai 

8. Erihanar 	DD(, Chencai 	 DDK., Chernai 

.R. Eha:arap.adian HFT, 	dLac:.anal 	DD(, ChenaL 
Kaa.Jit Sir.:h Bawa DD(, Delhi 	 DDK, Delhi 

F.Stal in 	 Ofo CE(SZLAIR&T,V, 	•01 CE(SZ, AIR 
Chenrai 	 & TV, Chen - ai 

(AIR Rolli.  
56,. I.A. Hahi 	 AIR,Chhata.rpur 	SPT, AIR, Malad, 

Murnbai 

Cutd. .3/.. 

( 



DDK, Dathi 
HPT, AIR, Khapur, 
Delhi 
AIR, Cannanor 
GIG, Vadodara 
P?aD Unit, DS:AIR, 
New Delhi 
DOK, Jalar.dhar 
Ofo C(SZ), AIR ?i. 
TV,ChCflj(AIR Roll) 
AIR, Solap.ur 

AIR, BanaLOre 
Ofo CE(NZ), AIR. ? 

(AIR Roll) 
DDC, Rac:ot 
AIR, Jalandhar 
DDK, Delhi 
(310 CE{WZ), 
Muithai 
(TV Roll) 
AIR, Shahdol - 
DDK, 
Th i rus,anarithapUra 
C/ci CE(WZ), AIR 
? DDn, tiuthai 
(AIR Roll) 
CPC, Delhi 
CI'C, Delhi 
AIR, Ranchi 
AIR, Lu.ckflow 
0/o CE(RD), AIR 
& D.Dn, Pai Delhi 

DDK, •Ra.pur 
AIR, Bead 
(against SE post) 
AIR, Hasc-an 
DDK, 1uuba. 
PZID Unit, D8AtR ,,. 
New Delhi 
0/o CE(RD), AIR ? 
DDn, New Delhi 
PZD Unit, DGAIR 

• New Delhi 
Of o CE(4Z), AIR ? 

(AIR Roll) 
AIR, Kuraeoflç. 

DDK, Pitam Pura 
Delhi 

Cntd. .4/.. 

ro 

Delhi 
-{PT, AIR,KhaPUr, 

Dcl h i 
LPT, Cannanr 

AtR Vadzdar.a 
AIR, Varanai 

LP 1 , P..iaci. 
DDK, Chennai 

AIR, Solapur 

DDK, 	dicherry 
DDK, Jaipur 

87. D.S. Fatal DDK, Raipur 

68.. S.D. Patil HPTV, Aurangabad 

89. 5ai1 	rar 5hara DDK, Delhi 

70. 6.8. Carpenter DDiC, Ratla 

71. S.F. Date 
72- V.K. RavindTaf 

Ach a r y 
7. G.K. 6anrade 

LPT, Shivpuri 
DDK, Thjruvanantha 

aiM  

AIR, T.ndore 

 iana.iir Pracad CFC, Delhi 

 D.N. Supta DDK, Dethi 

 S . K. Plohanty AIR, Bar ipada 

 PJ(.Sen AIR, LucnoW 

 K. UdayaooriYafl 	• DDMC, -dicherry. 

• 79. Ranan.6hatak DDK, Raipur 

 G.E. Borca AIR, Indore 

 R,. 	thungCholar TVCR, Haafl 

 R.. Se:ar DDC, Muthai 

 Karar Pal P?1D Unit, DSAIR, 
New Delhi 

 V.K. Kharbanda C/o CE(R&D,AtR 
DDn, New Dethi 

 Ratha'ár Sin-h PDUnit, DG;AIR, 
ew Delhi 

88. S.EPatil .LPTV, Dandi 

PU. Sha:aran 

	

	LPTV, Vidyanaar 
Shit.oa 

Subhah 8upta 	 LPT, Jind 

C.S. iohan 

Tribpal 

T.S.. SreekUar 

80. S.B. u3.karni - II 
61. Shahi Kant Tiari 

2. K.-L. Chati 
5t. Parvathi 
SankarnaraYaa 
P.S. Jtap 

65 '1. Radhakrithflafl 

66. Ram KrLflan 1  

Im 
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-'I 

U.r Jai 

'l 	 1hL RM 	Lnra 	 RIP, 	
DSArg Da - i::& s '. Va49 

	m- Og 	h$1D3 j g c• 
:7_ S P. DLis& .;• 	.. 	( agi•t SE 

Of S1, AIR, Iagpur 	
SOT, 'agpr 

12B 	D 	 IP, ran 	 iF,,aag 129. -Cht Ebu D,  t , 	
, i:dLa 

 EC1ZF ,AIR 	rv 

CMV 

.De3h,L  
a 	 r_ 	 (TV P':jtL,. 	hr I M3 	. 	 D' , 

 132. 	aar 	raL 	LPV,  

,l 	
9/Ei,p,IR # 

	

ø,t 	'.L: r 	
41c:b, NeW,DecIhi 

13;; T. 	anrnLgar.at 	 R, Yc,ha-. 	 AIR, 

	

* 	
_4d' 	

'aga-1: HT.flf3 

	

cJ 
( 	fr 	hadrh :Z4 v Gflafl&raar 	

DDn .. ..... . 	. . 	 •p.•r 	 Mubaj 	CT 	1 
IZ5 	 Lal 	 R 

I C1r 	
Delhi £36. 	 a:,L1 '•a-rL 1V,
Cdapa- 

f.

-  

7. r Sdar 	
CE(S',R 	7V 	CE(5Z, 7 AR ?i W -' IL

Chenç 	(JV RQi.l.c 
FLrzie 	'ar 

'.. S.D. Ea;'- 	 LPT, 
1 

I l f  

	

2 	 Flc . 	
are 	

Tae of T -e Scale f 	 n the - 	

. 	 .4 	. - 	

-' ' 	 - 	- 

F-- 	
rarferrd o 

5Saa. 	
Lca 	 R.. 	

AIR, RaLpL,r 

	

2 	
SrLaa 	

Jaba 	
Shupa 

	

3. Sn DD. Laan 	
rpas 	 , - - 	 . 	 . 	

•._:I Ic . 	
••?  

S 	 :P 

	

R. SaiL 	

AIR, Sratgarh dJC 	3ant 	 . 	
- . Sn. S.I. 	ate 	

i-IR $an4v SPT, AIR,Raot 
S 	. 	

AIR, Torn 

	

- 	 I 

	

3. 	 FIo. 	ar 	
En 	

re aLso 
nade 	

Ldzt, 

rarfered o. 
S.V. 	

AT, arper 	 P&D  

- 	 S 

- 
- 	. 	. 	. 



I 

2. 	O.P. Aggaral 	
HPT., AIR, Aliarh HPT,AIR,thaP, 

Delhi 
(No TAfDA 

3 	Sit-D. Sudha 	
0/c CE(RZQ_ 	AIR, iathura 

CUOT AIR,Shi11On9 

4 	geela' Taneia 	
P?.ID Unit 	 AIR. RGhtak 

(agairt. ASEO 

5. 	Ram PrakaEh 	
AIR, Banssx;ara 	AIR, Alar 

&. 	S.Surya* 	
HPT, ialad 	 AIR, Sangit 

7. 	V. 6i-araJafl 	
0/0 CE(SZ) 	 AIR, Cuddapah 

(S.C. Dac 
Adn. (E 

Tele:3710233 

t. 	Head of all tatiofle of All India 
Radio. 

 
All Dcorda.rshafl endra/cfi 	through 

HouSe, 

 

New, Delhi (tOO copies .. 

 
Ne Delhi. 
Pay ?i. Accounts Office, IRLAiinietrY of 

IB, ASCR Bui4ding, 

Nei Delhi. 

.5. 	?liniStrY f IZB, D(D 
Sect ion, Shastri haafl, We Delhi. 

a. 	Per eonS concerned 
through their fficE- 

Copy also to:- 

PS to DS/EWC/CEC E 

AS/6A/Vi9. 6ection/EcP C C llfS.t(A/ 1farefori'. 	Section. 

3. 	
The Seneral Secretary, AIR & Doordarshan Engineers' 
AssociatIon, HPT, All lnd.a R.adeo, C..ngsay, 

Ne DelhIS. 

The Seneral Secretary, AIR NonGaZetted Engg. EmPloYeEis  

Association P.O. 
50( No. 422, Sole tarket, Ne Delhi- 

The presidert, AIR Prograe Staff Association, 5roadcast.flg 

House, New Delhl. 
eneral Secretary, All IndIa Akaswan 

61. 	The
. and Doordarshan 

 Bagichi 
5C/T 	ployeCS 

Welfare AsSccIat0n, 279I2580, 

Rghunath, Dlhi'â. 

7. 	The 
Seneral Secretary, Sraduate Engg. Association AIR/DDn., 

C.l, Radio Colony, ingSay Camp, Dlhi9. 

B. 	
Personal fIle of person concerned. 

9. 	Spare copeSi5 - 

1J •  
Dv...DLreCtor of Adn.(E; 

:. 



Awv4  IV) 
PRASARA BHARATHI 

(BROADCASTING CORPORATON OF INDIA) 
i:' 	! 	 •. ALL INDIRADIO :-MYSORE 	20. 

.5 	
.5 	 . 

	

• 	No.MYS.1(2)/99-S/ 	 Date.02.06.1999 

The Director General, 

	

• 	(Shri.G.C.DaS,DDA(E) by name), 
SIII,Sec.tion, 

• 	All India Raio, 
tft'AkashVani Bhavan, 

WIN Parliament Street, 
NEW DELHI-hO 001. 

Sub: Assumption of charge as Asitant Station Engineer, 
• All In ia Ra 10, Mysore. 

• 	 Sir,  
.5 

S 	
Consequent on his transfer on. promotion to All In 

• 	1\ 	Radio, Mysore vide Directorate'S order No.33/99-Sill issued in 

file 	o.2/7/99-SIII9 	dated. 29.4. 99.Shri.V.G.MalaQi,. 
	Assist 

Engineer, Doordarshan, Guwahati has assumed the pharge 
Assistant Station Engineer at this station on the forenoon 
02.06.1999. 

5 .. 
SO 

S 	 The Certificate of Transfer of Charge 

C 	 . 	enclosed. 

	

Your 	ull 

	

S 	 . 	
. 	 ( Dr.M.S.'ViiaYa) 

Asst.Statiorl Director. 

O 	
... 	. 	. 

 

Encl t As above. 

Copy to for the kind i. ormation :- 

P . 	. 	1.The Director Generl, Do darshan, Mandi House,CoPerfliCUS Marg, 

	

• 	New Dèlhi-il0.001. 
O 	 2.The Pay and Accounts Off ic , IRLA Group, Computer V Section, 

MIn.of I & B.AGCR Building, 	draprasta Estate, New Délhi-2 
along with C.T.0 in duplicate. 

o 
• • 	. 	 Chief Engineer (SZ),All mdi Radio & Television, Swami 

" 4.The Dy.Director General, Doordarshan uwahati. 
Sivananda Salai, Chennai- 600 005. 

o •:.. • 	5.The Chief Engineer (EZ),All India Radi & Television, Eden- 

	

• 	... Garden, Calcutta-i.. 	
S 

	

• 	t\J'j 
6.Thè Pay and Accounts Officer (NE),Doordars an, Edengarden, 

	

\ 	Calcutta-i. . 

	

\ô . • 	7.Shri.N.G.MalaQi, Assistant Station Engineer. A ,Mysore.20. 
8.Personal file/Service Book/Accounts Section. 

C • 	 • 9.All Heads o.f AIR/DDK/DMC/HPT in Karnataka. 

	

/ 	
Assistant Station Direc 



AAWhWWAW /9l 
—. 	 21DkTA.IAU 	 . I 	.'J' 	. 	 3tT.-3 I 

ulc-44. 
1iPt, 

tltoT  zoiw RT1FICATEhOF TRANSFER OF CHAR q i:(1  

/ 	wmr 	i 	r;R lo_J — —  
4. 	 [13 

	

//3rqTr 4.. .._— — — — — — — CR Wl SRTT w 	1r iii it 3jjçji 	;jjo j10riijy3 

V Certifid_that_I/syehave in the fore / aft&raoon of this day respectiiely made-4jrver ançpjved 

1/ charge of thciOffice of_J .i.___in pursuance of Order N o_._.__ 	Date 
( 	 fq / for use inAudit Office only ). ........' 	 lo 	Lji 

R. 	 q;ZRR Blq 	euvT1 
Noted in A. R. at page - 	 RelievedOfficer's Signature_....._-.—..-.--- 
- ---- ---------q ftThrrrr 

,__.-...-. Noted in Lea'e Account at page....-- — — — 	Name inBlock Letters 

qTi/DesigQation.___., ------- 
(ii) 

Leave Salary 	ServIce Statement 	. 	Proceeding on iransfer/leave/rtitethflt 

issued on__,  
• 	 ...- 	 . 	izji. 	iqij/A.A.G. 

Auditor 	 Suptd. 	 TCti/A.A.O. 

qizqTT IJT 	 . 
Re1ievin Officer's Signature. 	 • I 	2i:'.i tl.'I:1ii bic I(ILI 

Name inBlock Letters 

*n /D 

u( I Date_......Q 	-i.q..  
iiqt/A A Giniii I .urv{ ip) 

Sut 	 rj/AA-O / 

1qi) 	I 	IJ II1 	I ii 	'Wi 

responsibility is accepted by the Ocer 	 J 

.'...' 	 .,j 

cii1 	J j ,j::,i 	nj .,. 	 ..: 	• 	 f 	._if::i 	L. 	' 	tIJ 	iI 	I 

l• ( 	 ... . 	. 	 ......................I._lo 
•• •,:Stamps and Match Excise Banderols :— 

vta  .r • 	WR/Permanent Advances 

TT RMT C ERW(R VIS SURIC0 UU 3ftWTfUfi sflftl $ nO 	ti . T w slq M. im 
.;.T.1tTT 

Where transfer of charge precedes the issue of formal orders by the cotpreteht author1t', a suifablø 
be given T1iI1& 1'?I 	PrF 	 - 	 ui (4}fI1 

- 	- - 

	

qfffForcdetai1s see os1etIei 	4i  çjq 	ifqi/Re1ieVed 

	

___io ufl/Forwarded t?__........ 	4q??TR T156i q 	ru/Relieing 

.4 , 

19 

q 	• r-- ..____q afi 1T 
Noted in A. R. at page....------- 

Nôtd in Leaye Account at page------ 

-------------.--!

' 

Pay Slip issued on________ 

•3T 

/ 

ash: 
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PRASAR BIARATI 
BROADCASTING CORPORATION OF INDIA 
OFFICE OF TE CIEEEF ENGINEER(SZ) 

ALL INDIA RADIO AND TELEVISION 
SWAMY SIVANANDA SALAI, C1EPAUK 

CIENNAI - 600 005 

No.CESZ/SMT/27M12002 	
4/7/2002 

The Director General 
(Kind Attn: Shri K.C.KhOS1a, DirectOr(EA) 

/ All India Radio 
J Akashvafli Bhavan 

NEW DELU - fl0 00 

Sub: Transfer reprsentatiofl of Shri V.G.Malagi, 
ASE AIR Mysore - reg 

Sir, 

Please find enclosed herewith a representation received 
from Shri V.G.Malagi, ASE AIR Mysore requesting for transfer to 
AIR Visakhapatflam which is self-explanatOrY. It is recormended 
that his case for transfer may please be considered favourably. 
In case he is transferred a substitute would be required to be 
posted to AIR Mysore in order to manige the engineering 
activities there. It is also brought to Directorate's notice 
that tO KW R'4 Transmitter is under installation at Studio site 
and it is likely to be commissioned shortly. pence, posting of 
a substitute ASE would be essential. 

End: As above 

Yours faithfully 
n / 

(B. SRIKU4AR) •1•• 
DIRECTOR (ENGG.). 

for CLIEF ENGINEER(SZ) 

t) U 

O 

/ 



I F r o in: 	 / 
V.G. Malagj, 
Assistant Station Engineer

,  
AU India Radio, 
MYSORE - 570 020. 

To: 

The Director General, 
(Kind attn: Sri K.M.pauI(E_ifl_C) 
AU India Radio, 
Akashavani Bhavan, Sansad Marg, 
NEW DELHI - 110 001. 

L6 "', ,~k 

(Through Proper,  Chanrfcl) 

Sub: Recuest for transfer to AIR, Vishakhapatnam aLongwjt1 
my wife Smt, SM, Savithrj AE.LPT. MvQ,',. 

( 	 ,r i S ............. 

I would like to Out forward to your honour the f011owing few 
Points in connection with my reQuest to get transferred to AIR. Vi shakhapatjam Andhra Pradesli, 

Sir, 	out of my 19 years service in AIR & TV, I have out 	UI) 	 . . -• more than 13 years of service in TV and served in 9 stat ion5 
including LPT,HPT andDDKs, Also I have undergone the 9 months Doordarshan Course(Trainjng) at III. Kanour which helped in 
grasping many things, -. 

I have worked in HPT. Shimoga also, for,  about 3.5 years as AE, 	in which 
Period all the defective eQujomeiits including TXB 

modules were serviced by me along with my wife. 	Modifications also carried out and major detects i.e., 	the design mistake (dummy load was getting burnt due to design mistake) was 
found 

out by me and the same was appreciated by the then SE. Mr.A ,
Vishwaflath and,DE Mr. V. Appakutti andthe CE Mr. R.T,Chari 

While I was servixg at DDK, Guwahati HPT mark 4 TXR of 
was under breakdown for around 20 days. 

Which was made through with in a night by Voluntarily 
going to such a difficult station which was appreciated by Mr.L.K,pradliazi 

DDE and Mr. Biswas, DE of CE(SZ). 

I have completed 3 Years of service as head of Engineer'jrig 
at AIR, Mysore, In which period the technical chain was fully 
streamlined and managed with almost nil break down. Almost all 
works of FM project was carried out. 	I would like to ve t transferred to AIR, Vishakahapatriam against the vacant oust:. 	I may please be Posted to AIR, Vishakitapatuam alollgwith isv wife 
Sist. S.M.Savithrj AE, LPT, Mysore for which I shall be thankful to you, 

Thanking you, 

Yours faithful lv, 
Place:Mysore 
Date :20/6/2002 	

- 	 (V.G,MAJAGJ) 

Encl:copy of representation of my wife 
Smt, S.M.Savithrj,AE, LPT, Mysore, 

L 	
. 	
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DROA1)C41JN COJU1AT1ON OfiNDIA) 	 1 I I 	
LL INDIA RADIO, VISAICA)AThA}1 

WL 

V1 l(7)2Otl2.S.Egg\ t 	rL.— 	 Ded: 24.iO2QQ2 

L Uhrt Ram )1as 
Dy Dir A4m) - by name), 
itlJ India 4dio, 
Ak45bVJnIbvan, 	 ••• 	 . 

Cbarc Acnhn  
Ut 'J1J 

sistaiit Station 	nghcr, All 
Visathapatha,n. 

Ref 	Directorate's Order No.4912902.SJfl ixsued on Pile 
No. 2102002$.ffl dated 2808.2092. 

(. M*iagt, 
india Radi,b, ' 

) 
,1 

qaon bis tr4nsfer hi Ox bkme #picky from All india 
Ruidio iMysorc, Shri V. C. M1ai, Msistant Station Enisoer. (.UtA No. 14942

ilia  ) 

	

as A thtant Station Engineer at A!àd: 	1; Vi khptoam o 
1'7.1OJ00l I:PN). 	 / 

• His C.T.0 ii dtqlkate is . bcrewith;fol-ivárdod 

0 	 _ 

• 	

\ 	 . 	 Yours faUhfull 

•\

\ 	' 	 • 	
••. 	 . 505 

• 	
• 	 ),• \• \ 	

S 	 D. MdbaanNair) C\ 
\ 	

Adnunstray Officer \  
Co 	 For Supern 	ing lteud Engnteer pyto :- 

• 	
1. 	

The Pay and Accounts. Officer, IRLA Qroup (.Computei.../), ACjt BLg., 
1.2 Istate, New DeiJ - 110 002 *1vzyitji cTC m duplicate 

Rh IRLA No.14942. 	
. 	) 

cl 
The Chef.1n1ueX(SZ) ( Shri S. tcngar 	jn,A' Dir 1E1Igg).by :14

name),, JtIR&TV, Swumy Swanauda Si Chonnas - 5 - for 1ofornttion.  lb. Station Director (EO0),/ Station Ingiueey, All India Radio, Myor.- for snformatjon re.r t the1' jette, No MYS l(2)/2OO2., dated 0i,oOt. • 	 S  • 
4 	SIwI V. G XaJ.g1, Antant %t4tlon I.n1neer, AU In4ia Radio, 

Vtsakhapatn 
5 	J7be UPU11eWJWg Eugxwer 1 be SL,*jo Direttor\ Ast UnEng() 

Securfy Officer I Asst Stu Pnameer(ff) \ .teno to Stn Directok \Steo to 
Sayer1ntez4g Engtneer, AU India Radio V1sakhapatua 

6,. PersijnaIjje 	 ) .' 	
c 	 7, DeaIingAjstant GPF). 1.... Transmitter. -

9 '.Ooxitroj Room 	100,0 • 	• 	Duty Room ii. Transport 	tion. • 	Cashier 	BUdget CLerk 
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V.G.

FA  

 MALAGI 
Assistant Station Engineer 
All India Radio, Visakhapatnam 

To, 
The Director General 
Kind: Atten. Chief Engineer (Development) 
All India Radio, Akashvani Bhavan, 
Sansad Marg, New Delhi-I 10001 

(Through Proper Channel) 

Sub: Request for transfer to Zonal Office North East (Guwahati NE) 
Sir, 

With due respect I request your honor that I may please be transferred to the 
zonal office Guwahati (NE). 

vou1d like to avail theNE quo 	iiylaughteis higher educationas she 
has studied in different states who isjust fi h 	i.lOth examination. ,. 

At Mysore, during the 10 KW FM ( Harries  ) transmitter installation, almpst 
all the installation works including augmentation of power supply, tower and antenna 
erection, PDP & AC plants, multifunction switching console erection, transmitter & 
AVR erection, along with the correspondences pertaining to installation were carried out 
by me as the 1.0 was not regularly posted. 

At HPT(TV) Shimoga the design fault of 'U' link panel was rectified (copy 
enclosed) which was appreciated by the Station Engineer and recommended to 
incorporate in all the mark ifi TV Transmitters. 

While I was at DDK Guwahati , I was volunteer to go to Mokokchung to attend 
the Breakdown. After attend the Breakdown , many more equipments were made 
through and also 130W operation, 1KW operation and 1 KW by pass operations were 
introduced. 

I have under gone the training course s a) Doordarshan 9 months training course 
at UT Kanpur b)Training on FM Transmitter course at STI(T) Delhi 

I shall be thankful for the act of kindness. 

Yours faithThll 
Visakhapatnam 

 Dt 20.03 .2003 

Asstt. Director (Engg.) 	(V.G.MALAGI) 
V. C. MALAGI 

0/OCE (NEZ) AIR & .V 

yto The Chief Engineer (NE) AIR 	Nhavan, R.G. Baruah Road, 
Säujiali Path, Guwahati-78 1003 for kind information and perusal please 
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of 11e and husband together 	 . 

:ernment have lsscd instruCtioflS that an effort should be made 
	post wife and husband 

at one station! office, subject tO ad miniStrtUvC conStrats and publiC interest. These 

are given in AnneXUrC UI. inat-VetionsP. 

Joinrng time to transferrees 
, 	4 	. 

re transfeired or y aftLl 
complCtlOIl of their tcnutc and are Lntitled to 

as admissible under rules. However) in public interest it sometimes becomes 
tranSfel officers before the completion of their tenu Such officers are also entitled to 

tmC as admissible undu rules 

ti0fll 
cases, requtsts br transf ci befoie the complLtiOfl of tenure on compassionate 

1juds are considered on 
merits in such casc' o FAi DA joining time is admissible 

.SS 

Sta1iofl of AiR 
S 	

. 

all new stations of AIR arc categorised by the Directorte in consultation 

of I&B for rc
gulattflg transfers of staff posted at such stations Till such stationS 

t 	
'tqrised, the tenure is treated as lout years unless they fall in any of the above categories like 

North-East etc wh re tenurc is govcrned by thc general 
i nstructions already issued 

Wbjct 

kculIng on .Transfe(S 

below is an cxti ct trom judymflt ot High Court of Ku nat ika on thL isSUL 

S-upreine Court in SI tntikumati Vs Tcgionat Dcputi Director of Hcalth Sci vices 

AIR 1981, $uprClTtL Court I 77, t 
is not open for this Court to intrfLr in the 

that any grievances of a Civil Servant in the Matter of transfer has to he 
...... 

by the Goverflfleflt AuthoritY". 
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PRASAR BHARATI 
BROADCASTING CORPORATION OF INDIA 

DIRECTORATE GENERAL : ALL INDIA RADIO 

NO. 9/163/99-S.III 	 New Delhi, 30.05.2005. 

Subject : Grant of TA/DA etc. to Shri V.G. Malagi, ADE on transfer from AIR, 
Visakhapatnam to OIo CE(NEZ) Guwahati. 

Reference O/o CE(NEZ), Guwahati's letter No. CE(NEZ)21(2)/2005-S 
dated 12.4.05 forwarding the representation dated 11.4.05 of Shri V.G. Malagi, ADE 
on the above subject. - 

2. 	The parawise comments on the above said representation are given as 
under: 

It is wrong to say that a transfer of an officer outside of his home 
townlstate is not called a transfer on request. The cadre of ADE is 
an All India cadre the incument can be transferred to any where in 
India. The request posting/transfer will be considered as transfer on 
request. 
As regards copy of AIR, Manual forwarded by Shri Malagi it is 
stated that nowhere it has been mentioned that the transfer on 
request outside the home state is not to be treated as transfer, on 
request. It only states that if an official offers himself for posting at 
a 'C' category station, to the extent possible, such an offer would be 
accepted. Thus even this request is not binding on the Department. 
In the transfer order of Shri Malagi it was clearly mentioned that he 
will not be entitled to TA/DAijoining time etc. 
Shri V.G. Malagi joined at AIR, Visakhapatnam on 17.10.2002 and 
was transferred to O/o CE(NEZ) Guwahati vide order dated 
6.8.2003 and relieved on 17.09.03. Thus he was transferred without 
completion of his tenure at Visakhapatnam. 

V. 	The period of stay at Mysore & Visakhapatnam cannot be counted 
together as these are two different stations not in the same 
Municipality. 

vi. 	There were no verbal instruction from the Directorate. His transfer 
order was issued on 6.8.2003 

3. 	In view of the statements mentioned above, Shri V.G. Malagi, ADE is not 
entitled to TA/DA and Joining Time for his transfer from AIR, Visakhapatnam and 
this may be conveyed to him and his dated acknowledgement sent to this 
Directorate. 

Chief Engineer (NEZ), 
Office of the CE(NEZ), 
All India Radio & Doordarshan 
GUWAHATI - 781 006. 

FBI  
44r-KGUPTA) 

R OF ADMN.(E) 
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PRASAR BHARATI 
BROADCASTING CORPORATION OF INDIA 

• 	 DIRECTORATE GENERAL : ALL INDIA RADIO 

NO. 9/I63/99-S.II1 
New Delhi, 20/07/2005 

Subject : Grant of TA/DA etc. to Shri V.G. Malagi, ADE on transfer from AIR, 
Visakhapatiam to 0/0 CE(NEZ), Guwahatj 

Reference O/o CE(NEZ), AIR & TV, Guwahati's letter No. 
CE(NEZ)/21(2)/2005S,l 103, dated 16/06/2005 forwarding therewith the 
representations dated 15/06/2005 & 16/06/2005 submitted by Shri V.G. Malagi, ADE on the above subject. 

The above referred representations of Shri Malagi, ADE have been considered 
sympathetically and it has been found that the request of Shri Malagi to post him at 
his choice place i.e. the Zonal Office, Guwahati was considered & decided in terms of 
the provision of transfer policy and he was accordingly transferred & posted at 
Guwahatj without TA/DA & JT etc. 

The transfer of Shri Malagi from AIR, Visakhapatnam to O/o CE(NEZ), AIR 
& TV, Guwahati was affacted on his own request and the Deptt. had fulfilled his 
choice, as requested by him, by transferring him to the Zonal Office, Guwahati. In 
the transfer policy, there is no provision to count together the stay period at two or 
more stations as claimed by Shri Malagi in his representations. 

In view of the above, it is advised that Shri V.G. Malagi, ADE may be 
informed that he is not entitled to TA/DA and joining time for his transfer from AIR, 
Visaki-

iapatnam to O/o CENEz), Guwahati. It may also be brought to his notice that 
as per the provisions contained in transfer poIy, there is no room to consid his 
case further. 

Raribir 
Director (P&EA) 

Chief Engineer (NEZ), 
Office of the Chief Engineer (NEZ), 
Akashvanj & Television, 
GUWAHATI_ 781 006. 

cr )111, 
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. PRASAR BIIUATI 	. 	 • 

BROADCASTING CORPORATION OP INDIA 
DIIJCTORATE GENERAL:iLL INDIA RADIO 

No.2I1i2003-S.111(Pt.III) ' 	 . 	 New Delhi, 24.9.2003. 

Sub: Request to grant TA!DA etc. on transfer to O/O CE(EZ)0usvahati-
• representation received from Sh. V.G. Malagi, ASE; 

Reference representation dated 26,8.2b03 received from Sh V.0. Malai, 

ASE on the above sub ject. 	. 	 . 	 . 	 . 

/4f'' 

2. 	The request of Sh. V.G. Malagi, ASE to grant him TAi'DA etc. On his transfer 

CAIr to 0/0 CE(NEZ) Guwahati has been considered. It is regretted that it,has not been 
tounci 1ossible to accede to the request clue to non-completion of his tenure there. 	.. - 

He may be infonned accordingly .& 	eved..irnrne4itc1y...Sor.joining at O/o 
çE(NEZ) Guwahati. ' A compliance report may also he. sent to this Directorate 
iimnecliatelv. 	 . 	. 

•,•• 
V.  

.ç ec ° 	c& 

&V, Vtp, ~ - 
(RAM BILAS) 

Dy.Dir. of Admn.(E) 
for Director General 

RASAR BRTI 
(BROCASrI CORPQATIQN . ZlIA) 
AU XD RiO • s VX3APAT}M 

N 	••*•. 

No.VX&'1(7)/2003S/9/ 	.• 	
• 	 j 05.11.2003 

Copy to. thi chkf ngia.er(N) ( shriMaadv 
sarraáli, Dy Dir(Msnn) • )y name), AU india Radio:& TV, 3rd 
floor. D )C , r,P. akati' e ldg.,.NeaZ GiDeahgi Flyover, O.S. 
Road, Guwahati 781 006 - with a requeot to hav ovr the 
enc1040 jhOtocOpy of J1• Dixecto ate's lett.r to ri v.0. 
Malagi, As2istaflt Station 	ifl65I WhO has tiken-ovex as 
Ass t Dir octet (Engg) at your off Ig ..  

• 	. 	. 	 • 	 • 	 ( P.. Nageewara R;o 
• 	 • 	 . • 	

•. Dradng & DiibuV a ing Officer 
or Station Director 

,,Copy to shri V. 0. Malaqi.Aaaiat?1%t Station Rflgifl.SX/Asst 

7 	 • Director (zngg), o/j CE(NE), AII & W, Guwahati. 

11C I(I of Offic e.  
All incha Radio, 
Visakhapatiiam. 
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PRASAR BHARTI 
BROADCASTING CORPORATION OF INDIA 
DIRECTORATE GENERAL:ALL iNDIA RADIO 

No.2/1/2003-S.ffl' 
	

New Delhi, 6.8.2003 

ORDER NO.38/2003-S.III 

Shri V.G. Malagi (IRLA No.14942), Assistant Station Engineer, All India Radio, 
Visaithapatnam is hereby transferred in the same capacity to O/o CE(North East Zone), 
All India Radio, Guwahati with immediate effect 

2. He will not be entitled to TA/IDA/joining time etc. 

1 
(RAM BILAS) 

Nino 	 Dy.Dir. of Adnm.(E) 
for Director General 

i. PS to CEO, Prasar Bharati. 
PS to E-in-C(AIR). 
PS to E-in-C(DDn)/CE(TV)tDir. (E)(Sh.D.K.Gupta),DG:Doordarshan, New Delhi. 
Head of Office, AIR, .Visakhapatnain/0/o CE(NEZ), AIR, Guwahati. 
CE(P&A)JCE(AVM)/CE(DDM),O/o CE(NZ), AIR & DDn,New Delhi -3 copies. 
CE(P&A)/CE(AVM)ICE(DDM),O/o CE(EZ), AIR & DDn, Kolkata -3 copies 
CE(P&A)/CE(AVM)/CEDDM),O/o CE(SZ),A. & DDn, Chennai -3 copies. 
CE(P&A)/CE(AVM)/CE(DDM) 0/0 CE(WZ), AIR & Dl); Mumbai -3 copies. 
CE STI(T)/CE(R&D), AIR, New Delhi. 
Pay & Accounts Office, IRLA-Min. of I&B, AGCR Building, New Delhi. 
Ministiy of I&B, US BA(E) Section, Shasixi Bhawan, New Delhi. 
Persons concerned through their respective Offices. 

Copy to 

A&GfVig. Section/Scor Section. 

i. Ps to CE(D)/PS to CE(M)/PS to CE(P)/PS. to CE(MR)/DE(P)/DE(Coordination)/ 
DE(HQ)'DE(Estimates)/Dir. (IT Di'ision)TDir.(EPM)/CVO/DDA(FAC)iDDA(E). 

	 I 
The General Secretary, AIR & Doordarshan Engineers' Association, P&D Unit, AIR, 
New Delhi. 
The President, Association of Radio & Television Engineering Employees 
Post Bo, No. 422, Gole Market, New Delhi. 

The General Secretary, All India Akashvani and Doordarshan SC/ST Employees Welfare 
Association, 2579/2580, Bagichi Ragjiunath, Sadar Thana Raod, Dethi-6. 
The General Secretary, AIR & Doordarshan Technical Employees Association, Post Box 
No.736, New Dethi. 

The General Secretary, Graduate Engg. Association AlRDoordarshan, Post Box No.319, 
New Dethi-1 10001. 
The President,Programme Staff Welfare A*sociation  of AIR & DDn.(Regd.), 11, Annexe, 
Broadcasting House, All India Radio, NIDe1hi. 
Spare Copies-5. 

Cil 
	

(RAM BILAS) 
Dy.Dir. of Admn.(E) 
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ADMINISTRATiVE T1UBIJNAL 
TI BENCH, GUWAHATI 

ZO 

REJOINDER IN THE MATIER OF 

O.A.NO.230 OF 2005 

V.G.Malagi 
	

Applicant 

-vs- 

Union of India represented by : 1 .The Directorate General All India 
Radio. N.Delhi 

2. The Chief Engineer (NEZ) O/o 
the Chief Engineer (NEZ) Guwahati 

Rejoinder submitted by the applicant 

I beg your honour to submit the following, as a rejoinder to my OA NO 
230 /2005 filed by me for grant of relief i.e. transfer TA / DA & JT on 
transfer from Vishakhapatnam to the O/o the Chief Engineer (NEZ) 
Guwahati at Category 'C' Station a place more than 3200 Km from my 
native. 

I have gone through the counter reply submitted by the respondent 
and understood the contents there of The respondent states that my transfer 
was at request and not in the public interest. But I could not be satisfied with 
the reasons put forwarded in the respondents reply and being aggrieved. I 
beg 'to lay the few following lines for your kind and favorable judgment 
towards the justice please. 

Also it is to bring to the notice of the Hon. CAT that the legal 

/ 
	 isions/ points basis of which I am entitled for the transfer relief i.e. 

1 



a) I was asked to submit an under taking to forgo the transfer incidentals 
TA/DA & JT well before considering my transfer (end. 1 of 
OA. 23 0/0 5). 

b) I was transferred to category 'C' Station without TAIDA & JT 
contrary to 

The directorate's own specific query, 
Non submit ion of my Undertaking to forgo the TA / DA 

ifi) Non willing to get transferred to the difficult station without 
TA/DA & JT. 

c) I was forcibly relived by the station authorities through the oral 
instruction followed by the written order (end. 3 of OA.230/05). 

d) Hon. Cat Guwahati Judgment dt.09-02-05 (end. 4 of OA.230/05) 
Are completely ignored and the reasons put forward / quoted by the 

Directoratç for are not to the point and conveying no meaning. 

Para wise comments: 

That with regard to the statements made in para 2.1 of counter reply by 
the respondent, the answring applicant beg to submit that, rone of the points 
are related to the paia 4 the fact of my QA.230105. 

That with regard to the statements made in para 2.2 of counter reply by 
the respondent, I beg to submil, that, none of the points are related to the para 
4.A of my QA.2305. 

3 That with regard to the  statements made in para 2.3 of counter reply by the 
respondent, It is to state that, the rule provision related to the pam 4.B of my 
OA.230/05 is just over looked by the respondent and presumed as request 
transfer. 

4 That with regard to the statements made in para 2.4 of counter reply by the 
respondent is not conveying any meaning to the point for why I was asked to 
submit the undertaking tp forgo the TA/DA before the case considered further 
by the respondent 

In this rard,  I m' please be allowed by the Hon. CAT to clari' the 
reason why I was askej tp sqb a dertakmg by the Directorate AIR 
N,Dejhi, and where the irectorae AI N.Delhi has slipped from the track. 

2 



till 

AIX 

That sir, The transfer guidelines have been prescribed for the carrier 
development of the officers governed by the transfer policy in interest of 
service as per general guidelines of AIR Manual (end. 9 of OA.230/05) and if 
an official offers himself for posting at any of the category 'C' station, a 
suitable note will be made of the offer and to the extent possible, such an offer 
would be accepted (end. 8 of OA.230/05) It may be added up here that, the 
transfer policy rules are specified specifically for category 'C' stations and the 
rules I guidelines specified for other than category 'C' stations are not 
applicable to category 'C' stations. On the basis of the said rules and 
limitations, my offer to serve at category 'C' stations through my transfer 
representation dt-23-03-03 (end. 6 of OA.230105) was not possible to 
consider as request for transferring me without TA/DA & iT by the 
Directorate and at the same time the Directorate was not instructed to 
consider my offer and wanted me to suffer without TA/DA & IT (for the 
reason not known to the best of my knowledge), I was insisted to submit an 
undertaking to just harsh /corner me for showing willingness to serve at 
category 'C' station that too when 12 out of 12 ADE posts were vacant at the 
O/o CE(NEZ). Otherwise, why I was not transferred straightaway on the 
basis of my application dt. 23-03-03 (unlike in my earlier transfer from 
Mysore to Vishakhapatnam where I represented after 3 years and 4 months 
and why I was asked to submit the undertaking for just 4 months of service at 
Vishakhapatnam when I offer to serve at category 'C' station. 

That with regard to the statement made in para 2.5 by the respondent 
cleverly not touched the fact of my non submission of undertaking. 

In this regard, I did not furnish any undertaking to forgo the TAIDA 
rather I represented with TA/DA (end. 10 of OA.230/05) and the same was 
forwarded by AIR Vishakhapatnam, in which it was clearly mentioned that, 
'he has requested to allow TA/DA for transfer to North East Guwahati' (end. 
11 of OA.230/05). 

That with regard to the statement made in para 2.6 by the respondent I 
hereby deny the same. 

On the contrary to the very purpose of their own query and my 
representation (end. 10 of OA.230/05) as a reply to the Directorate query, 
forwarded through the AIR Vishakhapatnam the transfer order without 
TA/DA was issued by the Directorate on the basis of reason not known to the 
best of my knowledge other than negligence. It is to add up here that, the 
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matter should have been closed and no further action in my transfer should 
have been taken by the Directorate when I did not submit any undertaking as 
insisted and the Directorate was not interested to transfer me with TA/DA. 

It is to impress upon the Hon. CAT here that, even if the Directorate 
had presumed my offer to serve at category 'C' station as request transfer with 
total disregard to the transfer policy rules, thepresumption does not remains 
as request when once I was asked to submit an undertaking to forgo the TA 
/DA & JT. Further, even my transfer application dt-20-03-03 will not come in 
to picture at all. 

7. that with regard to the statement made in Para 2.7 I hereby to mention that 
the silence by the respondeiit shows the acceceptance. 

It is to clarify further that, I was relived forcibly by the station authority 
of AIR Vishakhapatnam as per Directorate telephonic instruction on 
26/08/2003 to relive me immediately confirmed by Directorate written 
instruction vide order no. 211/2003-S.ffl (Pt.LH1 /578 dated. 24/09/ Q 
(end. 3 of OA.230105). ENienPt this stage I should not have been forcibly 
relived even if the respondent had presumed my offer as request. The reason 
for the behest act is not known other than covering their over-sight and 
negligence. 

That with regard to the statement made in Para 2.8 by the respondent, I 
deny the same. 

That sir, numerous representations requesting for the grant of TA/DA, made 
to the Directorate through proper channel after joining at the O/o the CE 
(NEZ) which remained UN responded to any of my letters till I approach the 
Hon. CAT Guwahati. The respondent replies after I approach the Hon. CAT 
Guwahati are not to the point and deviating from the facts. 

That with regard to the statement made in Para 2.9 I hereby to mention that 
the silence by the respondent shows the acceceptance 

That sir, Hon. CAT, Guwahati Judgment dt.09-02-05 (end. 4 of OA.230/05) 
in which the important points 'he did not submit any undertaking to forgo 
TA/DA in response to the respondent's communication' and instruction to 
give the detailed speaking order "keeping in view of rule position as well as 
low on the said subject reg. the entitlement" are fully ignored by the 
respondent I  

M,  
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That with regard to the statements made in para 3 of counter reply by the 
respondent, the answering applicant beg to submit that, none of the points are 
related to the para 5.A, the facts of my OA.230/05. The transfer policy rules 
pertaining to the Category 'C' station is not touched. 

That with regard to the statements made in para 3.1 of counter reply by 
the respondent, the answering applicant beg to submit that, none of the points 
are related to the pam 5 BA, the facts of my OA.230/05 and not connected 
with the transfer policy rules. 

That with regard to the statements made in para 3.2. Of counter reply by 
the respondent, I deny the contents. The said letter so called speaking order 
issued by the respondent is not covering any of the points of the Judgment. 

That with regard to the statements made in para 3.3 of counter reply by the 
respondent, I deny the contents. 

It is to state that, none of My repeated appeal (5 appeals before 
approaching CAT and 3 after approaching CAT) on the point "I was 
transferred against my willing when I did not furnish any undertaking as 
insisted in the directorate query is remained unanswered. 

That with regard to the statements made in para 3.4 of counter reply by 
the respondent, It is to state that the respondent has avoided the contents. 

That with regard to the statements made in para 3.5 of counter reply by 
the respondent, It is to state that the respondent has twisted the fact and tried 
to mislead. I should not have been transferred if my request /offer was not 
biding on the Department". , why I was transferred that too when I did not 

furnish any undertakinR to forgo TA/DA. 

That with regard to the statements made in para 3.6 and 3.7 of counter 
reply by the respondent, I deny the contents. 

I was relieved by the station authority of AIR Vishakhapatnam as per 
Directorate biased telephonic instruction on 26/08/2003 to relive me 
immediately (when I have challenged the act of Directorate, at the 
Directorate), confirmed by Directorate written i,struction ride order no. 

2/i/200-S.Ill (Jt.9TI578 dated. 24iO9I 03 other wise why the written 
ii4riction was 

IV 
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It is to state further that, My self attestation, seal and signature appears at the 
annexure-6 and 9 of annexures enclosed to the counter reply by the 
respondent. The enclosed letters were picked from my OA which was sent by 
the Hon. Cat Guwahati to the respondent. The office copy of the above said 
letters are not maintained I available at the Directorate, if not or otherwise 
what made the respondent to pick from my OA.. Also it is to added up in 
support here that, while passing the statement "If transfer without TA/DA etc. 
was not acceptable to him, he should not have got himself relived and joined 
at the new station" (end. 12 of OA.230/05) the respondent was not aware of 
the reliving instruction (end. 3 of OA.230/05). The haphazard way of 
maintaining the important documents which resulting the issue wrong 
orders by the Directorate is brought to the notice of the lion. Cat 

Guwahati 

That with regard to the statements made in para 3.8 of counter reply by 
the respondent, I beg to submit that, the judgment of High Court of Karnataka 
is not applicable here and circumstances of the case are not known and not 
connected with case. 

That with regard to the statements made in para 3.9 of counter reply by 
the respondent are not to the point. 

The above quoted rule by the Directorate is applicable to count the 
total period of two or more stations within the same Municipality, is only for 
the purpose to transfer an official out of that Municipal area subsequently 
but not for disallowing the TA/DA. 

It is not understood as to, when the period of stay at two different 
stations which are in the same Municipality (where no fmancial 
implications) can be counted together for transfer incidentals for the next 
subsequent transfer1 why the period of stay at two different stations which 
are not in the same Municipality (where fmancial implications are bounded) 
cannot be counted together ? I am very sorry to mention here that the 
Directorate has slipped completely in applying the said rule. 

That with regard to the statements made in para 3.10 of counter reply by 
the respondent are not to the point 

19. That with regard to the statements made in para 3.11 of counter reply by 
the respondent are not to the point. 



The transfer cannot be on treated as request for non granting of TA/DA 
when I did not submit the undertaking. No sympathy is shown where as I was 
transferred and relived at the behest act of the Directorate. 

That with regard to the statements made in para 4 of counter reply by the 
respondent are not to the point and no request was considered by the 
respondent as mentioned. 

That with regard to the statements made in para 5 of counter reply by the 
respondent are not to the point and no request was considered by the 
respondent as mentioned where as I had requested for the grant of 
TA/DA. 
That with regard to the statements made in para 6 of counter reply by the 
respondent are denied hereby. 

I am entitled for the Transfer TAIDA along with the interest at govt. rate 
as I was transferred against of my willing to get transferred to the category 'C' 
station. 

Your honour, on the basis of the above facts and grounds, it is to 
impress upon that, I am entitled for the transfer incidentals in respect of my 
transfer from Vishakhapatnam to Guwahati. I should not be punishe4 for the 
negligent act of the Directorate of All India Radio N.Pelhi for none of my 
mistake but for just showing my offer to serve at cegory 'C' station. 
Favorable justice for the injustice happened ij expected from t Hon. Ca 
Guwahatiisd 
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VERIFICATION 

I Shri V.G.Malagi aged 43 years working as 
Assistant Director Engineering at the O/o the CE(NEZ) 
AIR & TV, Guwahati- 06 do here by solemnly affirm and 
state that the statements made in paragraphs 22 of the 
rejoinder are true to my knowledge and belief and have not 
suppressed any material facts. 

And I sign this verification on the 6th  day of 

February 2006. 

IJ 1 47 - HJ7-9'D 

Applicant 
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